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Generation Tariff 
Petitions 
 
 
(Through Physical 
Mode only) 
 

1. 153/MP/2026 NEEPCO Petition under Section 94 (1) (f) of the Electricity 
Act, 2003 read with Regulation 65, 66, 67 and 68 
of the Central Electricity Regulatory 
Commission (Conduct of Business) 
Regulations, 2023 seeking compensation for 
loss of capacity charge on account of 
inadequate availability of fuel/gas and relaxation 
in the norms of Normative Plant Availability 
Factor (NAPAF) in terms of Regulation 70(A)(a) 
as read with Regulation 102 (Power to Relax) and 
Regulation 103 (Power to remove difficulty) of 
the Central Electricity Regulatory Commission 
(Terms and Condition of Tariff) Regulations, 
2024 in respect of the Agartala Gas Based Power 
Station (On admission). 

2. 154/MP/2026 ARPPL Petition against Central Transmission Utility of 
India Ltd. under section 79(1)(c), section 79(1)(f) 
and section 79(1)(k) of the electricity act, 2003 
r/w regulation 65 of cerc (conduct of business) 
regulations, 2023 for seeking extension in the 
date of effectiveness of 100 mw connectivity at 
koppal-ii from 31.12.2025 to 31.12.2026(On 
admission). 

3. 155/MP/2026 AMPING8 Petition under Section 79(1)(b) and (f) of the 
Electricity Act, 2003 read with Regulation 65 of 
the CERC (Conduct of Business) Regulations, 
2023 and Article 12 of the Power Purchase 
Agreement dated 19.07.2021 entered between 
the Petitioner and Solar Energy Corporation of 
India Limited seeking reliefs for the additional 
expenditure incurred due to occurrence of 
Change in Law events (On admission). 

4. Diary No. 280/2026 RSDCL Petition under Section 79 (1) (c) and (f) of the 
Electricity Act, 2003 read with Regulations 41 
and 42 of the  Central Electricity Regulatory 
Commission (Connectivity and General Network 
Access to the inter-State Transmission System) 
Regulations, 2022 (On admission). 

5. 195/TL/2026 KPS3TL Petition under Section 14 of the Electricity Act, 
2003 read with Central Electricity Regulatory 
Commission (Procedure, Terms and Conditions 
for Grant of Transmission License and other 
related matters) Regulations, 2024 for 
amendment of existing RTM Transmission 
License to POWERGRID KPS3 Transmission 
Limited 

6. 196/TD/2026 CRPL Application under Section 14 read with Section 
15 of the Electricity Act, 2003 and Regulation 6 
of the Central Electricity Regulatory 
Commission (Procedure, Terms and Conditions 
for grant of trading licence and other related 
matters) Regulations, 2020 for grant of an Inter-
State Trading License. 

7. 145/AT/2026 BBMB Petition under Section 63 of the Electricity Act, 
2003 for adoption of tariff for Rs. 3.39/kWh in 
respect of 1 MW (4x250 kW) Surface 
Hydrokinetic Power Project to be established in 
Nangal Hydel Channel, downstream of Kotla 



Hydro Power Station, BBMB for period of 40 
years seeking adoption of tariff discovered 
through a transparent, competitive bidding 
process. 

8. 147/MP/2026 STL Petition seeking approval under Sections 17(3) 
and (4) of the Electricity Act,2003(“Act”), for the 
creation of security interest over Petitioner’s 
assets in favour of Respondent no. 3 i.e., Axis 
Trustee Services Limited (hereinafter referred to 
as the “Security Trustee / Axis Trustee”) for 
benefit of the lender(s) i.e., Respondent No. 2 – 
Axis Bank Limited or any other lender, including 
the Working Capital Lenders (if any) (hereinafter 
referred to as “Lender(s)”) in terms of the 
Facility Agreement dated 25.09.2025  ] (including 
its assignees, transferees, novates) in respect of 
the Petitioner’s transmission project. 

9. 188/MP/2026 
alongwith 

I.A.No.64/2026 

JGRJ Two 
Solar 

Private 
Limited 

Petition under Section 79 of the Electricity Act, 
2003, seeking extension of SCSD under Articles 
2.1.3, 2.1.4 and 4.5 of the Power Purchase 
Agreement dated 01.05.2024 executed between 
JGRJ Two Solar Private Limited and NHPC 
Limited due to uncontrollable delays. 

10. 189/MP/2026 
alongwith 

I.A.No.65/2026 

SPPL 

 

Petition under Section 79 of the Electricity Act, 
2003 seeking extension of SCSD under Articles 
2.1.3, 2.1.4 and 4.5 of the Power Purchase 
Agreement dated 26.04.2024 executed between 
Sprng Power Private Limited and NHPC Limited 
due to uncontrollable delays. 

11. 190/MP/2026 
alongwith 

I.A.No.66/2026 

GICWTPL 

 

Petition under Section 79 of the Electricity Act 
2003, seeking extension of SCSD under Articles 
2.1.3, 2.1.4,4.5 and 11 of the Power Purchase 
Agreement dated 24.04.2024 executed between 
Green Infra Clean Wind Technology Limited and 
NHPC Limited due to delay in obtaining 
Adoption of tariff and procurement approval 
along with the delay in operationalisation of 
connectivity granted by Central Transmission 
Utility of India Ltd. adversely impacting the 
implementation of the Project. 

12. 192/MP/2026 
alongwith 

I.A.Dy.No.220/2026 

HHPL Petition under Section 79 of the Electricity Act, 
2003, seeking extension of SCSD under Articles 
2.1.3, 2.1.4 and 4.5 of the Power Purchase 
Agreement dated 02.05.2024 executed between 
Hazel Hybren Private Limited and NHPC Limited 
due to delay in obtaining Adoption of tariff and 
procurement approval along with the delay in 
operationalisation of connectivity granted by 
Central Transmission Utility of India Ltd. 
adversely impacting the implementation of the 
Project. 

13. 191/MP/2026 
alongwith 

I.A.No.67/2026 

JSPL Petition under Section 79(1)(c) and (f) of the 
Electricity Act, 2003 read with the CERC 
(Connectivity and General Network Access to 
the inter-State Transmission System) 
Regulations, 2022 together with subsequent 
amendments thereto and the Procedure for 
Grant of Temporary General Network Access (T-
GNA) to the inter-State Transmission System 
through National Open Access Registry (NOAR), 
seeking setting aside of the untenable and 
unwarranted conditions placed by TP Central 
Odisha Distribution Limited on the grant of NoC 
to Jindal Steel Limited for onward supply of 
power on the ISTS and against obstruction to 
grant of open access/ standing clearance for 



short-term power trading by Jindal Steel Limited 
s Angul plant. 

14. 194/MP/2021 TRN EPL Petition under Section 79 (1) (b) and (f) of the 
Electricity Act, 2003 and in terms of order dated 
12.06.2019 in Petition No. 118/MP/2018 for grant 
of compensation on account of change in 
allocation of Mines for supply of coal. 

15. 282/MP/2021 RKMPPL Petition under Section 79(1) (b), Section 79 (1)(f) 
and Section 79 (1)(k) of the Electricity Act 2003, 
read with Articles 11.5.3,11.5.4,12.1, 24.3 and 
24.4 of the Pilot Agreement for Procurement of 
Power (PAPP) dated 26.10.2018 executed 
between the Petitioner (RKM) and the 
Respondent (PTC) seeking payment of the 
outstanding amount on account of (i) monthly 
supply bills; (ii) late payment surcharge; (iii) 
additional interest; and for furnishing of Letter of 
Credit as payment security mechanism 

16. 141/MP/2022 PTCIL Petition under Section 79(1)(b) and 79(1)(f) of the 
Electricity Act, 2003 read with the Pilot Power 
Supply Agreement (PPSA) dated 27.10.2018 
executed between the Petitioner and the 
Telangana Discoms for supply of 550 MW of 
power from the power plant of Respondent 
No.4/RKM Powergen, seeking payment of the 
outstanding amount on account of (i) monthly 
supply bills; (ii) late payment surcharge; and (iii) 
furnishing Letter of Credit as per the PPSA 

17. 126/MP/2022 GMRWEL Petition under Section 79 of the Electricity Act, 
2003 seeking execution/implementation of order 
dated 20.1.2022 read with Corrigendum order 
dated 4.2.2022 passed by this Commission in 
Petition No. 594/MP/2020 and initiation of 
proceedings under Section 142 of the Electricity 
Act, 2003 against DNH Power Distribution 
Corporation Limited in relation thereto. 

18. 265/MP/2022 APPCPL Petition under Section 79(1)(c) and (f) of the 
Electricity Act, 2003 for adjudication of disputes. 

19.  94/MP/2023 KEIPL Petition under Section 79(1)(f) read with Section 
19 of the Electricity Act, 2003 read with 
Regulation 9, 19 and 20 of the Central Electricity 
Regulatory Commission (Procedure, Terms and 
Conditions for grant of trading license and other 
related matters) Regulations, 2020 seeking 
recovery of penalty for less return of power by 
the Respondents as per Banking Agreements 
executed between the Petitioner and the 
Respondents and seeking revocation of th 

20. 288/MP/2024 HPSEB Petition under section 79(1)(c), (f), and (k) of the 
Electricity Act, 2003 read with Regulations 9, 19, 
and 20 of the Central Electricity Regulatory 
Commission (Procedure, Terms, and Conditions 
for grant of Trading Licence and other related 
matters) Regulations, 2020 seeking adjudication 
of disputes related to the return of energy due to 
the Petitioner from the Respondent in terms of 
the letter of intent dated 23.3.2022. 

21. 296/MP/2025 MePDCL Petition under Section 19 of the Electricity Act, 
2003 read with Regulation 9,19 and 20 of the 
Central Electricity Regulatory Commission 
(Procedure, Terms and Conditions for Grant of 
Trading License and other related matters) 
Regulations, 2020, seeking directions from this 
Commission to the Respondent for return of 
banking power as per Banking Agreement 
executed between the Petitioner and the 



Respondent as well as in terms of the Settlement 
Agreement dated 11.06.2024 and, for revocation 
of the inter-state trading license granted to M/S 
Kreate Energy (I) Private Limited (Formerly M/S 
Mittal Processors Private Limited) 

22. 87/MP/2024 DBPL Petition under Section 79(1)(b) read with Section 
79(1)(f) and Section 19 of Electricity Act, 2003 
read with Regulation 9, 19 and 20 of the Central 
Electricity Regulatory Commission (Procedure, 
Terms and Conditions for Grant of Trading 
License and other related matters) Regulations, 
2020, inter alia, seeking a direction seeking a 
direction to the Respondent to pay the 
outstanding amount of Rs. 11,22,05,158 to the 
Petitioner against the power supplied by the 
Petitioner to the Respondent 

23. 1025/GT/2025 DVC Petition for truing up of Annual Fixed Charges 
for 2019-24 period of Tilaiya Hydel Power 
Station, Units 1 & 2 (4MW) for the period from 
1.4.2019 to 31.3.2024. 

24. 19/GT/2026 DVC Petition for determination of tariff for 2024-29 
period of Tilaiya Hydel Power Station, Units 1 & 
2 (4MW) for the period from 1.4.2024 to 
31.3.2029. 

25. 1026/GT/2025 NTECL Petition for revision of tariff of Vallur Thermal 
Power Station (3x500 MW) for the period from 
1.4.2019 to 31.3.2024 after the truing up exercise 

26. 17/GT/2026 NTECL Petition for approval of tariff of Vallur Thermal 
power Station (3x500 MW) for the period from 
1.4.2024 to 31.3.2029. 

27. 940/GT/2025 NTPC Petition for revision of tariff of Vindhyachal 
Super Thermal Power Station Stage-I(1260MW) 
for the period from 1.4.2019 to 31.3.2024 after the 
truing up exercise 

28. 995/GT/2025 NTPC Petition for approval of tariff of Vindhyachal 
Super Thermal Power Station Stage-I (1260 MW) 
for the period from 1.4.2024 to 31.3.2029. 

29. 960/GT/2025 NLCIL Petition for determination of trued up of tariff for 
NLCIL’s Thermal Power Station II Stage I 
(3x210MW) and Stage II (4x210MW) for the period 
from 1.4.2019 to 31.3.2024 

30. 18/GT/2026 NLCIL Petition for determination of tariff for NLCIL’s  
Thermal Power Station-II (Stage-I: 3x210 MW and 
Stage-II: 4x210 MW) for the period from 1.4.2024 
to  31.3.2029. 

31. 994/GT/2025 NTPC Petition for revision of tariff of Vindhyachal 
Super Thermal Power Station Stage-II (1000MW) 
for the period from 1.4.2019 to 31.3.2024 after the 
truing up exercise. 

32. 733/GT/2025 NTPC Petition for approval of tariff of Vindhyachal 
Super Thermal Power Station Stage-II (1000 MW) 
for the period from 1.4.2024 to 31.3.2029. 

6.5.2026 
Wednesday  
At 2.30 P.M. 
 
(Through Physical 
Mode only) 
 

33. 65/MP/2020 RIL Petition seeking declaration that HSD is an 
alternative fuel in terms of Article 1.1.27 of the 
PPA and refund the unauthorized deductions of 
Rs. 96,68,92,198/- made by the Respondents 
from the bills payable to the Petitioner. 

34. 618/MP/2020 AP 
Discoms 

Petition under Section 79(1)(f) of the Electricity 
Act, 2003 for ineligibility of availability 
declarations made by Reliance Infrastructure 
Limited with alternate fuel (Naphtha/HSD) after 
2009; and under Section 128 of the Electricity 
Act, 2003 for investigation of illegal dismantling 
of existing Naphtha tanks by the Respondent in 
2009. 



35. 252/MP/2024 APL Petition under Sections 61 read with 79 of the 
Electricity Act, 2003 read with Regulation 6.3B of 
the Central Electricity Regulatory Commission 
(Indian Electricity Grid Code) Regulations, 2010 
(amended from time to time) and this 
Commission's Order No. L1/219/2017/CERC 
dated 05.05.2017 for seeking, inter-alia, 
implementation of the said Regulation 6.3B and 
Order dated 05.05.2017 and directions to the 
Respondent No. 1 for making payment for 
Degradation of Heat Rate, Auxiliary Power 
Consumption compensation and Secondary 
Fuel Oil consumption on account of Part Load 
Operation and Multiple Start/Stop of Unit nos. 1 
to 4 (330x4 MW) & Unit nos. 5 to 6 (660x2 MW) of 
Adani Power Limited out of total capacity of its 
Mundra Power Plant 4620 MW (i.e., Unit nos. 1 to 
4 (330x4 MW) & Unit Nos. 5 to 9 (660x5 MW), 
located in Mundra, Kutch, Gujarat. 

36. 469/MP/2024 GUVNL Petition under Sections 79(1)(f) of the Electricity 
Act, 2003 for adjudication of disputes in relation 
to the claims of Adani Power Limited for Part 
Load Compensation purportedly under the IEGC 
for FY 2021-22, 2022-23, 2023-24 & 2024-25 and 
other reliefs 

37. 155/MP/2023 JPL Petition under Sections 61 read with 79 of the 
Electricity Act, 2003 read with Regulation 6.3B of 
the Central Electricity Regulatory Commission 
(Indian Electricity Grid Code) Regulations, 2010 
(amended from time to time) and this 
Commission’s Order No. L-1/219/2017/CERC 
dated 05.05.2017 for seeking, inter-alia, 
implementation of the said Regulation 6.3B and 
Order dated 05.05.2017 and directions to the 
Respondents for making payment for 
Degradation of Heat Rate, Auxiliary Power 
compensation and Secondary Fuel consumption 
on account of Part Load Operation and Multiple 
Start-ups of units of Jhajjar Power Limited’s 
1320 MW coal fired power plant at Matenhali, 
district Jhajjar, Haryana. 

12.5.2026 
Tuesday 
At 10.30 A.M. 
Miscellaneous 
Petitions  
 
 
(Through Video-
conferencing) 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 

1. 177/MP/2026 TPSL Petition under Section 79(1)(c) & (f) read with 
Section 38(2)(b)&(c) of the Electricity Act, 2003 
along with Regulation 13(8) of the Central 
Electricity Regulatory Commission (Sharing of 
Inter-State Transmission Charges and Losses) 
Regulations, 2020( On admission)  

2. 208/MP/2026 

 

 

 

 

NTPCREL Petition under Section 79 (1) (a) and Section 
79(1)(f) of the Electricity Act, 2003 read with 
Regulation 65 of the CERC (Conduct of 
Business) Regulations, 2023 and Article 12 of 
Power Purchase Agreements dated 03.06.2021 
seeking declaration of the Working Group 
Report, 2022 as a Change in Law Event and 
consequential determination of quantum and 
mechanism of compensation on account of 
change in law event(On admission). 

3. 200/AT/2026 SECIL 
 

Petition under Section 63 of the Electricity Act, 
2003 for Adoption of Tariff for Tte 50 MW and 350 
MW Solar Power Plants connected to the Inter-
State Transmission System (ISTS) linked with 
setting up of Solar Manufacturing Plant, selected 
through Competitive Bidding Process as per the 
Guidelines dated 3.8.2017 of the Central 
Government as amended from time to time and 
Interpretted and modified by the Central 



 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 

Government vide subsequent communications 
(On admission). 

4. 210/MP/2026 
alongwith I.A 

Dy.No.253 
&258/2026 

JSWRE11L Petition under Section 79 (1) (f) and (k) of the 
Electricity Act, 2003 before the Central 
Electricity Regulatory Commission for seeking 
seeking termination of the Power Purchase 
Agreement dated 22.10.2024 along with 
amendment thereof without any financial liability 
m(interlocutory application for urgent listing and 
interim stay) (On admission).  

5. 211/MP/2026 HRSEPL Petition under Section 79 of the Electricity Act, 
2003, seeking extension of Scheduled 
Commencement of Supply Date and Financial 
Closure in terms of Articles 2.1.3, 2.1.4 and 4.5.2 
of the Power Purchase Agreement dated 
30.04.2024, executed between HR Saraswati 
Energy Private Limited and NHPC Limited, on 
account of the delay in adoption of tariff and 
procurement approval by the Appropriate 
Commission, and also on account of delay in 
operationalisation of connectivity and readiness 
of the transmission system by CTUIL, required 
for evacuation of power from the Petitioner’s 
project (On admission). 

6. 212/MP/2026 TPREL Petition under Section 79 of the Electricity Act, 
2003 read with Article 4.5.2 of the Power 
Purchase Agreement dated 03.05.2024 inter-alia 
seeking extension of the Scheduled 
Commencement of Supply Date due to the delay 
in the operationalisation of the ISTS network and 
on account of force majeure events along with 
consequential reliefs (On admission). 

7. 93/TD/2026 NEUFIN Application under Section 14 of the Electricity 
Act, 2003 read with Regulation 6 of the Central 
Electricity Regulatory Commission (Procedure, 
Terms and Conditions for grant of trading 
license and other related matters) Regulations, 
2020 for grant of an inter-state trading license 

8. 101/MP/2010 PGCIL Petition under Regulations 12, "Power to remove 
difficulties" & Regulations 13 "Power to Relax" 
of the CERC (Terms and Conditions of Tariff) 
Regulations, 2004, on account of additional cost 
incurred owing to revision of scale of pay for 
Executives from 1.1.2007 to 31.3.2009 
consequent to implementation of the revision 
w.e.f. 1.1.2007 as details in the petition (Remand 
matter) 

9. 302/MP//2022 
alongwith 
I.A.Nos.49 

&52/2023,2/2024 
and 31/2025 

 

THDC 
 

Petition under section 79(1)(f) of the Electricity 
Act 2003 for (i) approval of Change in Law and 
(ii) seeking an appropriate mechanism for grant 
of an appropriate adjustment/ compensation to 
offset financial/commercial impact of change in 
law events on account of imposition of water tax 
in relation to Tehri HEP (1000 MW) and 
Koteshwar HEP (400 MW) read with the CERC 
(Terms and Conditions of Tariff) Regulations, 
2019 and Order dated 12.7.2022 passed by 
Hon’ble High Court of Uttarakhand (Interlocutory 
applications for interim order and directions) 

10. 153/MP/2025 UPPCL Petition under Section 79(1)(f) of Electricity Act, 
2003 seeking (i) quashing of supplementary 
invoice dated 15.11.2024 raised by NHPC Limited 
towards water tax (ii) directions to NHPC Limited 
restraining it from further raising supplementary 
bills for water tax upon UPPCL and uploading 
the same on PRAAPTI Portal and (iii) directions 
to Power Finance Corporation Limited/Grid 



Controller of India Limited to not regulate power 
with respect to UPPCL on account of default in 
payment of supplementary bill dated 15.11.2024. 

11. 319/MP/2022 
alongwith 

I.A.No.63/2022 

TENGEDC
O 

Petition under Section 79(k) of the Electricity 
Act, 2003 read with Regulation 13(11) of the 
Central Electricity Regulatory Commission 
(Sharing of Inter-State Transmission Charges 
and Losses) Regulations, 2020, Procedure No. 
5.12 of NLDC’s Procedure for Computation and 
sharing of Inter-State Transmission System 
Charges and Regulations 111 to 113 and 115 of 
the Central Electricity Regulatory Commission 
(Conduct of Business Regulations), 1999 
seeking directions to NLDC to implement the 
provisions of Sharing Regulations, 2020 and 
detailed procedure and exclude the quantum of 
TANGEDCO’s share in CGS drawn through State 
network from the total LTA of TANGEDCO 
considered for computation of ISTS charges and 
losses (Interlocutory application for stay). 

12. 71/MP/2023 MBPMPL Petition under Section 79(1)(f) of the Electricity 
Act, 2003, seeking relief on account of Force 
Majeure and Change in Law events under the 
Power Purchase Agreements dated 22.12.2021 
and 24.12.2021 executed between the Petitioner 
and Respondent No. 1 and Respondent No. 2, 
respectively. 

13. 365/MP/2025 NTPC Petition under Section 79(1)(a)&(f) of the 
Electricity Act, 2003 seeking acknowledgement 
and declaration of increase in rate of Goods and 
Service Tax and subsequent increase in Usage 
Charges for 1990 MW Solar Projects is a Change 
in Law event in terms of Article 10 of the Power 
Usage Agreements( Part-Heard) 

14. 63/MP/2024 SSUPL Petition under Section 79(1)(b) and (f) of the 
Electricity Act 2003 seeking recovery of amounts 
due towards supply of renewable power in 
excess of the quantum to be supplied annually 
under the Power Purchase Agreements dated 
02.05.2016 along with the applicable Late 
Payment Surcharge. 

15. 845/MP/2025 APNRL Petition under Section 79 of the Electricity Act, 
2003 read with Article 10 of Power Purchase 
Agreement dated 18.12.2013 (Procurers PPA) 
and Schedule I (VIII) of the Power Purchase 
Agreement dated 19.12.2013 (PTC PPA) seeking 
compensation/consequential reliefs on account 
of occurrence of Change in Law event impacting 
revenues and costs during operating period. 

16. 846/MP/2025 SSUPL Petition under Section 79 of the Electricity Act, 
2003 read with CERC (Indian Electricity Grid 
Code) Regulations, 2010 and CERC (Indian 
Electricity Grid Code) Regulations, 2023 seeking 
compensation (along with interest) for the 
generation loss suffered due to curtailment / 
backing down instruction issued by Rajasthan 
Rajya Vidyut Prasaran Nigam Limited (RRVPNL) 
in capacity of STU and Rajasthan SLDC on 
account of its inadequate transmission system 
for evacuation of power.  

17. 450/MP/2025 VSEPL Petition under Section 79(1)(b) & (f) of the 
Electricity Act, 2003 read with Articles 11 & 16.3 
of the Power Purchase Agreements dated 
13.07.2018 and 04.09.2018 executed between the 
Petitioner and Solar Energy Corporation of India 
inter-alia seeking declaration that the Petitioner 
is not liable to pay any compensation to SECI 



and recovery of the unilateral deductions from 
the Petitioner’s monthly invoice payments. 

18.  218/MP/2022 along 
with IA No. 
112/2025 

CAPL Petition under Section 79 of the Electricity Act, 
2003 read with Article 17 of the PPA dated 
23.3.2007 between Coastal Andhra Power 
Limited and Distribution licensees of States of 
Andhra Pradesh, Telangana, Maharashtra, 
Karnataka. 

19. 105/MP/2023 along 
with IA No. 
110/2025 

APPCC Petition for seeking directions to CAPL to pay 
the balance amount in terms of Section 79 of the 
Electricity Act, 2003 read with Article 3.3.2 of the 
PPA dated 23.3.2007 between CAPL and 
Distribution licensees of States of Andhra 
Pradesh, Telangana, Maharashtra, Karnataka, 
and Tamil Nadu, along with interest till actual 
date of payment and for further directions to 
CAPL to pay interest on delayed payment with 
respect to Rs. 300 crores from date of 
termination of PPA till date of realization of 
Performance Bank Guarantee. 

20. 348/MP/2023 along 
with IA No. 83/2025 

AREFL Petition under Sections 79, including 79(1)(b), 
79(1)(f) & 79(1)(k) of the Electricity Act, 2003 
seeking a declaration that the bid process 
initiated by Solar Energy Corporation of India 
Limited along with the Power Purchase 
Agreement dated 30.12.2022, executed in terms 
thereof is a nullity. 

21. 169/MP/2024 
alongwith 

I.A.Nos.39/2024 69 
,71/2025 and 
302,303/2026 

RNUPL Petition under Section 79 of the Electricity Act, 
2003 read with the Guidelines for Tariff Based 
Competitive Bidding Process for Procurement of 
Power from Grid Connected Wind Power 
Projects (Bidding Guidelines) and Articles 4 and 
13 of the Power Purchase Agreement dated 
29.08.2022 executed between ReNew Naveen 
Urja Private Limited and Solar Energy 
Corporation of India Limited(Interlocutory 
application for interim directions and 
impleadment as party to the Petition filed by 
UPPCL and applications for urgent listing and 
seeking a direction restraining SECI from 
invoking the bank guarantee). 

22. 905/MP/2025 PGPL Petition under Section 79(1)(c) & (f) of the 
Electricity Act, 2003 read with Regulation 13(8) 
of the Central Electricity Regulatory 
Commission (Sharing of Inter-State 
Transmission Charges and Losses) 
Regulations, 2020. 

23. 96/MP/2026 RSPPL Petition under Section 79 (1) (c) & (f) read with 
Section 38(2)(b)&(c) of the Electricity Act, 2003 
along with Regulation 13(8) of the CERC 
(Sharing of Inter- State Transmission Charges 
and Losses) Regulations, 2020. 

24. 49/MP/2026 NHPC Petition under Section 79(1)(a) of the Electricity 
Act, 2003 read with Regulation 3(12)(c) and 
Regulation 36(2)(d) of the CERC (Terms and 
Conditions of Tariff) Regulations, 2024, seeking 
exercise of regulatory powers to allow recovery 
of financial impact arising from implementation 
of the judgment dated 12.11.2024 passed by the 
Hon’ble Punjab and Haryana High Court in CWP 
No. 19546 of 2013 and CWP No. 31576 of 2019, 
directing removal of pay anomalies for 
executives in Grades E-1 to E-2A with effect from 
1.1.1997. 

25. 86/MP/2026 KATL Petition under Section 79, including Section 
79(1)(f) of the Electricity Act, 2003 read with the 



relevant provisions of the Transmission Service 
Agreement Dated 28.3.2023 executed between 
the Petitioner (I.E., Khavda Ii-A Transmission 
Limited) and Central Transmission Utility of 
India Limited, seeking extension of scheduled 
cod on account of occurrence of Force Majeure 
Events, additional Expenditure incurred on 
account of Change in Law events and Change in 
Scope of work, amongst other reliefs. 

26. 178/MP/2026 JSWREL Petition under Section 79(l)(c) and 79(1)(k) of the 
Electricity Act, 2003, read with Regulation 19(3) 
of the CERC (Indian Electricity Grid Code) (First 
Amendment) Regulations, 2024 (seeking 
extension of time for Infirm Power Injection) and 
Regulation 57 Of the CERC (Indian Electricity 
Grid Code) Regulations, 2023 read with 
Regulation 65 Of the Central Electricity 
Regulatory Commission (Conduct of Business) 
Regulations,2023, seeking relaxation/extension 
of the time prescribed for filing the present 
Petition (On admission). 

12.5.2026 
Tuesday 
At 2.30 P.M. 
 
(Through Physical 
Mode  only) 
 

27. 254/MP/2024 
alongwith 

I.A.No.64/2025 

TRNEPL Petition under Section 79(1)(b) and 79(1)(f) of the 
Electricity Act, 2003, read with the PPA dated 
25.7.2013 executed between the Petitioner and 
PTC and as per the terms of the back to back 
PPA executed by PTC with UPPCL on behalf of 
Paschimanchal Vidyut Vitran Nigam Limited, 
Purvanchal Vidyut Vitran Nigam Limited, 
Madhyanchal Vidyut Vitran Nigam Limited, 
Dakshinanchal Vidyut Vitran Nigam Limited 
dated 25.7.2013, seeking recovery of unilateral 
and wrongful deductions contrary to the terms 
of the PPA as well as order dated 14.5.2019 
passed in Petition No. 77/MP/2018 (Interlocutory 
application for additional submission). 

28. 58/MP/2023 W5RL Petition under Section 79(1)(b) read with Section 
79(1)(f) of the Electricity Act, 2003 and applicable 
laws and provisions inter alia seeking payment 
of compensation for breach of provisions of the 
Power Purchase Agreement dated 21.07.2017 
executed by and between Wind Five Energy 
Private Limited and PTC India Limited. 

29. 215/MP/2023 PTCIL Petition under Section 79(1)(f) of the Electricity 
Act, 2003 for adjudication of disputes between 
the Petitioner and the Respondents under the 
Power Purchase Agreement dated 21.7.2017 and 
Amendments thereof-entered between the 
Petitioner and the Respondent No. 1 and the 
back-to-back Power Sale Agreement dated 
27.6.2017 entered between the Petitioner and 
Respondent Nos. 3 and 4 and the alleged 
termination of PPA by Respondent No.1. 

13.5.2026 
Wednesday 
At 10.30 A.M. 
Miscellaneous 
Petitions  
 
(Through Video-
conferencing) 
 
 
 
 
 
 

1. 156/MP/2026 NLCIL Petition seeking approval for determination of 
Lignite Input Price for the period 1.4.2024 to 
31.3.2029 in respect of Barsingsar Mines as per 
CERC (Terms and conditions of Tariff) 
Regulations, 2024(On admission) 

2. 173/MP/2026 NLCIL Petition under Section 79(1)(a) and 79(1)(f) of the 
Electricity Act, 2003 read with Articles 10 and 11 
of the Power Usage Agreements / 
Supplementary PUAs seeking compensation on 
account of issuance of GST Notifications by the 
Government of India and treating the same as 
Change in Law for 510 MW Solar Photovoltaic 
(PV) Power Station (Tranche -III) under CPSU 
Scheme-Phase-II, pursuant to liberty granted by 



 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 

this  Commission vide Order dated 31.12.2025 
(On admission)  

3. 172/AT/2026 SECIL Petition under Section 63 of the Electricity Act, 
2003 for the adoption of the tariff of Wind 
Projects (Tranche XIX) connected to the Inter-
State Transmission System (ISTS) and selected 
through the Competitive Bidding Process as per 
the Guideline dated 12.02.2025. 

4. 199/MP/2026 
 

RRETL Petition seeking approval under Section 17 (3) 
and (4) of the Electricity Act, 2003 for bringing on 
record the appointment of IDBI Trusteeship 
Services Limited ? Respondent No. 2 as a 
Security Trustee and for creation of security 
interest by way of hypothecation over the assets 
of Petitioner and pledge of 51% equity share 
capital of the Petitioner held by the promoter in 
favour of the IDBI Trusteeship Services Limited  
Respondent No. 2 acting on behalf of and for the 
benefit of the lenders  Respondent Nos. 3 to 5 
(and for any subsequent transferees, assign, 
10ovates thereof and any refinancing lenders to 
the Project), pursuant to the Facility Agreement 
dated 20.03.2026, the Security Trustee 
Agreement dated 20.03.2026, the unattested 
Deed of Hypothecation dated 20.03.2026 and 
Agreement for Pledge of Shares dated 
20.03.2026, Sponsor Undertaking dated 
20.03.2026 and other financing agreements, for 
the development of the Transmission Project 
(On admission). 

5. 146/AT/2026 SECI Petition under Section 63 of the Electricity Act, 
2003 for adoption of tariff for 1200 MW Inter-
State Transmission System (ISTS)-connected 
Solar PV Power Projects with 600 MW/3600 MWh 
Energy Storage Systems (ESS) and selected 
through competitive bidding process (SECI-
ISTS-XXI) as per the guidelines of the 
Government of India. 

6. 61/MP/2023 IL&FS Petition under Section 79 including Section 
79(1)(b), 79(1)(f) and 79(1)(k) of the Electricity 
Act, 2003 for seeking recovery of (i) delayed 
payment interest towards failure of the 
Respondent No. 1 to pay the invoices/ bills for 
supply of power within the stipulated contractual 
timeframe; and (ii) compensation along with 
interest towards failure of the Respondent No. 1 
to off-take the minimum quantum of power in 
terms of the short-term contracts for the relevant 
period (Part-Heard). 

7. 264/MP/2023 TRNEPL Petition under Section 79(1)(b) and 79 (1)(f) of 
the Electricity Act, 2003 for claiming for 
compensation due to levy of charges of 
transportation of fly ash as per the terms of 
Power Purchase Agreement dated 25.07.2013 
executed between the Petitioner and the PTC 
India Limited and as per the terms of the back to 
back Power Purchase Agreement executed by 
PTC India Limited with Uttar Pradesh Power 
Corporation Limited on behalf of Paschimanchal 
Vidyut Vitran Nigam Limited, Purvanchal Vidyut 
Vitran Nigam Limited, Madhyanchal Vidyut 
Vitran Nigam Limited, Dakshinanchal Vidyut 
Vitran Nigam Limited dated 25.07.2013 read with 
Paras 155 and 156 of the order dated 12.06.2019 
passed by this Commission in Petition No. 
118/MP/2018 (Part-heard). 



 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 

8. 368/MP/2023 CTUIL Petition under Section 79(1) I of the Electricity 
Act, 2003 seeking appropriate directions for 
treatment of Transmission Charges arising in 
giving effect to this Commission’s Order dated 
20.9.2017 in Petition No. 130/MP/2015. 

9. 247/MP/2024 
alongwith 

I.A.No.22/2025 

GVK 
GPL 

Petition to adjudicate the disputes between the 
Petitioner and the Respondents in regard to the 
claims of the Petitioner and to declare that the 
Respondents 1 to 4 are liable to compensate the 
Petitioner for the capacity charges, Gas 
Transmission Charges, Imbalance Charges and 
Refund the Capacity Charges including 
disincentives for the period from 1.10.2006 to 
1.10.2012(Interlocutory application for additional 
claim). 

10 127/MP/2025 GTL Petition under Section 79 of the Electricity Act, 
2003 seeking extension of SCOD due to delay in 
commissioning on account of Force Majeure and 
for recovery of additional Project Costs incurred 
on account of Change in Law, under the 
Transmission Service Agreement dated 
10.12.2021 executed with Respondent No.1 and 
Respondent No. 2. 

11. 807/MP/2025 THDCIL Petition under with Section 79 (1) (a), (f) and (k) 
of the Electricity Act, 2003 read with Regulation 
102 of the CERC (Terms and Conditions of Tariff) 
Regulations, 2024 seeking relaxation of the 
Normative Plant Availability Factor for THDC 
Koteshwar Hydro Electric Project provided in 
terms of Regulation 71(A)(4) of the CERC Tariff 
Regulations, 2024 

12. 161/MP/2025 
alongwith 

I.A.No.109/2025 

RSVPL Petition under Section 79 of the Electricity Act, 
2003 for seeking an appropriate adjustment/ 
compensation to offset financial/ commercial 
impact of Change in Law event on account of 
Hon’ble Supreme Court of India’s Order dated 
19.04.2021 in Writ Petition (Civil) No. 838 of 2019 
titled M.K. Ranjitsinh & Ors. V. Union of India & 
Ors. And compensation to offset financial/ 
commercial impact of Change in Law events on 
account of increase in the rate of goods and 
services tax from 5% to 12 % by way of 
Notification No. 8/2021- central tax (rate) dated 
30.9.2021(Interlocutory application for urgent 
listing). 

13. 67/MP/2026 ONGCTPC Petition seeking recovery of capacity charges 
for the period of non-availability of fuel for 
reasons beyond the control of the Petitioner and 
relaxation of operating norms for the 726.6 (2 x 
363.3) MW combined cycle gas-based power 
Palatana project of ONGC Tripura Power 
Company Limited for the control period 1.4.2019 
to 31.3.2024. 

14. 56/MP/2026 MSEPL Petition under Section 79(1)(b) and Section 
79(1)(f) of the Electricity Act, 2003 read with 
Article 12 of the Power Purchase Agreement 
dated 03.07.2020 executed between Masaya 
Solar Energy Private Limited and Solar Energy 
Corporation of India Limited for development 
and supply of 300 MW Solar Power Plant setup 
in Khandwa, Madhya Pradesh, seeking 
restitutionary reliefs qua compensation for the 
additional expenditure incurred due to 
occurrence of various Change in Law events, 
along with carrying cost. 

15. 60/MP/2026 NSEFOI Petition under Section 66 of The Electricity Act, 
2003, read with Regulation 54 of the Central 



 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 

Electricity Regulatory Commission (Power 
Market) Regulations, 2021. 

16. 85/MP/2026 HPX Petition under Section 66 of the Electricity Act, 
2003 read with the Regulations 19 and 25 of the 
Central Electricity Regulatory Commission 
(Power Market) Regulations, 2021 seeking 
modification in Green Energy Contracts in line 
with the Ministry of Powers Notification and 
modifications in trading timelines for monthly 
Term Ahead Contracts (TAM, GTAM and HPTAM) 
in line with Central Electricity Regulatory 
Commission (Connectivity and General Network 
Access to the inter-State Transmission System) 
Regulations, 2022. 

17. 61/MP/2026 XXPPL Petition under Section 79(1)(b) & (f) of the 
Electricity Act, 2003 read with Chapter IV of 
Central Electricity Regulatory Commission 
(Conduct of Business) Regulations, 2023 (“COB 
Regulations”) and Article 12 of the Power 
Purchase Agreements dated 14.07.2022 and 
24.11.2022 executed between the Petitioner and 
NTPC Limited (collectively referred to as the 
“PPAs”) seeking an appropriate 
adjustment/compensation to offset 
financial/commercial impact of Change in Law 
events on account of increase in the rate of 
goods and services tax from 5% to 12% by way 
of Notification No. 8/2021- Central Tax (Rate) and 
Notification No. 8/2021- Integrated Tax (Rate) 
dated 30.09.2021 as a Change in Law Event, and 
consequently devise an appropriate mechanism 
for compensation to the Petitioner alongwith 
carrying costs and interest on carrying cost. 

18. 40/MP/2026 PCKL Petition under Section 79(1)(f) and 79(1)(k) of the 
Electricity act,   2003 read with Regulation 13(11) 
of the CERC (sharing of inter-state 
transmission   charges and losses) 
regulations,2020, procedure no.5.12 of NLDC’S 
procedure for   computation and sharing of inter-
state transmission system charges 
and   regulation 111 to 113 & 115 of CERC 
(conduct of business regulations) 1999 
for  directions to NLDC to implement the 
provisions of sharing regulations 2020, the 
central electricity regulatory commission 
(connectivity and general network access to the 
inter-state transmission system) (first 
amendment) regulations, 2023 dated 
27.01.2023   and detailed procedure and to 
exclude the quantum of power flow in STU 
network. 

19. 42/MP/2026 ARPL Petition under Section 79(1)(f) and (k) of the 
Electricity Act, 2003 read with Article 4.5.2 of the 
Power Purchase Agreement dated 14.08.2024, 
seeking quashing of the letters dated 07.08.2025 
and 25.08.2025 issued by MSEDCL and NTPC 
respectively, and grant of an unconditional 
extension of the SCSD till 22.09.2026 without 
imposition of any financial liability including 
additional transmission charges. 

20. 24/MP/2026 NTPCGEL Petition under Section 142 of the Electricity Act, 
2003 read with Regulation 70(2) of the CERC 
(Conduct of Business) Regulations, 2023 in 
furtherance of order dated 7.1.2024 in Petition 
No. 206/MP/2021 seeking directions and 
initiation of appropriate action against the 



Respondent for non-compliance of the 
directions of this Commission. 

21. 25/MP/2026 NTPC Petition under Sections 79(1) of the Electricity 
Act, 2003 and the CERC Conduct of Business 
Regulations, 2023 for seeking relief of under-
recovery of fixed charges for NTPC’s gas-based 
stations. 

22. 98/MP/2026 along 
with IA Nos. 

21/2026 & 43/2026 

SIPL Petition under Section 79(1)I and Section 79(1)(f) 
of the Electricity Act, 2003 read with Regulation 
70(2) of the Central Electricity Regulatory 
Commission (Conduct of Business) 
Regulations, 2023 in furtherance of the Order 
dated 30.4.2024 passed by this Commission in 
Petition No. 114/MP/2023 and Order dated 
30.9.2024 passed in Review Petition No. 
20/RP/2024. 

23. 62/MP/2026 AGE26AL Petition under Section 79 of the Electricity Act, 
2003 read with Article 12 and Article 16.3.1 of the 
Power Purchase Agreement dated 06.01.2023 
between the Petitioner i.e. Adani Green Energy 
Twenty-Six A Limited, and Solar Energy 
Corporation of India Ltd., seeking reliefs qua 
additional expenditure incurred due to 
occurrence of Change in Law event concerning 
50 MW ISTS connected Solar PV power project 
linked with Solar Manufacturing Plant. 

24. 109/MP/2026 
alongwith 

I.A.Dy.No.316/2026 

ARPPL Petition under Section 79(1)I and (f) of the 
Electricity Act read with Regulations 41 and 42 
of the Central Electricity Regulatory 
Commission (Connectivity and General Network 
Access to the inter State Transmission System) 
Regulations, 2022 seeking appropriate 
directions to CTUIL for allowing the conversion 
of the Connectivity granted under the Land-BG 
route to LOA route (Interlocutory application 
seeking extension of Financial closure) 

25. 108/MP/2026 
alongwith 

I.A.No.26/2026 

GUVNL Petition under Sections 79(1)(b) and (f) of the 
Electricity Act, 2003 and the terms of the Power 
Purchase Agreements dated 6.2.2007 and 
2.2.2007 read with the corresponding SPPAs 
both dated 5.12.2018, Settlement Deed dated 
3.1.2022 and SPPAs dated 30.3.2022, entered 
into between Gujarat Urja Vikas Nigam Limited 
and Adani Power Limited read with Order dated 
08.02.2022 passed by the Hon’ble Supreme 
Court, seeking setting aside of Supplementary 
Invoices dated 5.1.2026 and Monthly Invoices 
Dated 6.1.2026 raised by Adani Power on GUVNL 
and passing directions against Adani 
Power(Interlocutory application seeking setting 
aside of Supplementary Invoices dated 5.1.2026 
and Monthly Invoice Dated 6.1.2026 raised by 
Adani Power on GUVNL). 

26. 135/MP/2026 ACL Petition under Sections 79(1)I, 79(1)(f) and 
79(1)(k) of the Electricity Act, 2003 read with the 
CERC Office Order dated 30.07.2025, Addendum 
dated 14.01.2026 issued by this Commission, 
Committee Report dated 05.01.2026, 
Regulations 13(2)(h), 27 and 28 of the CERC 
(Sharing on Inter-State Transmission Charges 
and Losses) Regulations, 2020 and Regulation 
42 and 44 of the Central Electricity Regulatory 
Commission (Connectivity and General Network 
Access to the Inter-State Transmission System) 
Regulations, 2022 for seeking Extension of Time 
in SCOD for the Petitioner’s project. 



27. 123/MP/2026 along 
with IA No. 39/2026 

ARIPL Petition under Section 79 (1 )I of the Electricity 
Act, 2003 read with and Regulation 41 and 42 of 
the Central Electricity Regulatory Commission 
(Connectivity and General Network Access to 
the inter-State Transmission System) 
Regulations, 2022, seeking harmonisation of 
timeline for financial closure and Project 
Commissioning with the extended start date of 
connectivity. 

13.5.2026 
Wednesday 
At 10.30 A.M. 
Miscellaneous 
Petitions  
 
Coram: 
Member (Law) 
Member (Fin.) 
 
(Through Video-
conferencing) 
 

1. 263/MP/2022 MPPMCL Petition under Section 79 of the Electricity Act, 
2003 for direction to Odisha Power Transmission 
Company Limited (OPTCL) to refund the excess 
paid wheeling charges and short-term open 
access charges along with interest in respect of 
its transmission system of 220 kV D/C Rourkela-
Tarkera-Budhipadar-Korba (Budhipadar-Korba 
Circuit 2 & 3- Odisha portion) line and associated 
sub-station bays to MPPMCL. 

2. 116/MP/2022 DBPL Petition under Section 79(1)(b) read with Section 
79(1)(f) of the Electricity Act, 2003 seeking, inter 
alia, quashing of the purported invoice dated 
14.12.2021 raised by the Respondent No. 1 on 
the Petitioner and for refund of Rs. 59,58,745/- 
wrongfully and illegally deducted by the 
Respondents. 

13.5.2026 
Wednesday  
2.30 PM 
(Through Video-
conferencing) 
 

Public hearing on Order dated 13.3.2026 regarding Rate of Congestion charge in real-time 
operation in inter-state transmission of electricity. 

 

14.5.2026 
Thursday 
At 10.30 A.M. 
Miscellaneous 
Petitions  
 
(Through Video-
conferencing) 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 

1. 177/MP/2024 TWEPL Petition under Sections 79 (1)I and 79(1)(f) of the 
Electricity Act, 2003, in relation to discrepancies 
caused by Respondent SLDC in computing the 
Deviation and Settlement Mechanism (DSM) 
charges, by adopting methods / procedure 
which are in contravention of Central Electricity 
Regulatory Commission (Deviation Settlement 
Mechanism and Related Matters) Regulations, 
2022, and Respondent’s failure to rectify the 
same.    

2. 775/MP/2025 TPSL Petition under Section 79(1)(b) & (f) of the 
Electricity Act, 2003 read with Regulation 65 of 
the CERC (Conduct of Business) Regulations, 
2023 and Article 17 of Power Purchase 
Agreements dated 25.11.2021 seeking increase 
in rate of Goods & Service Tax (?GST?) on the 
supply of renewable energy devices and parts 
along with supply of other goods and services 
as change in law event and consequential 
approval of the costs incurred by the Petitioner 
due to such change in law event. 

3. 53/MP/2026 ERAPL Petition under Section 79 (1) I & (f) read with 
Section 38(2)(b)&(c) of the Electricity Act, 2003 
along with Regulation 13(8) of the CERC 
(Sharing of Inter-State Transmission Charges 
and Losses) Regulations, 2020. 

4. 54/MP/2026 JSWRE2L Petition under Section 79(1)(a), 79(1)(b) and 
79(1)(f) of the Electricity Act, 2003 seeking 
approval and determination of the revised tariff 
on account of Change in Law arising from the 
amendment of Goods and Services Tax (GST) 
slabs vide Notification No. 8/2021 – Central Tax 
(Rate) dated 30.09.2021 issued by the Ministry of 
Finance, in terms of Article 12 of the Power 
Purchase Agreement dated 15.09.2021, with 
effect from the date of early part commissioning 



 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 

of the project, i.e., 27 MW commissioned on 
05.12.2022, and for the remaining capacity 
commissioned phase-wise thereafter, along with 
recovery of pending Late Payment Surcharge 
(LPS) on supplementary bills raised on account 
of the said Change in Law after the Scheduled 
Commercial Operation Date (SCOD) of the entire 
capacity. 

5. 79/MP/2023 PSPCL Petition under Section 79(1)(b) and (f) and 
Section 63 of the Electricity Act, 2003 for 
adjudication and recovery of the amount payable 
by Tata Power Company Limited on account of 
the Sellers Event of Default in terms of Article 
14.1(iv) as read with 14.3.4 of the Power 
Purchase Agreement dated 22.4.2007 (Part-
heard). 

6. 106/MP/2024 HPPC Petition under Section 79(1)(b) and (f) and 
Section 63 of the Electricity Act, 2003 for 
adjudication and recovery of the amount payable 
by Tata Power Company Limited on account of 
the Sellers Event of Default in terms of Article 
14.1(iv) as read with 14.3.4 of the Power 
Purchase Agreement dated 22.4.2007. 

7. 396/TT/2025 AP 

Transco 

Petition for determination of tariff of the 
APTRANSCO owned intra state transmission 
lines which facilitated for flow of interstate 
power for the period from 1.11.2020 to 31.3.2021 
for inclusion in POC mechanism. 

8. 966/TT/2025 TSTRANSC
O 

Petition for the determination of  tariff / Annual 
Transmission Charges of 41 nos. of inter-state 
transmission lines / system connecting two 
states (40 ISTS lines between Telangana and 
Andhra Pradesh and 1 ISTS line between 
Telangana and Karnataka) for the transmission 
lines / system owned by the TG TRANSCO for 
the period FY: 2024-25 to FY:2028-29 as per 
order dated 5.9.2018 in Petition No. 7/SM/2017 

9. 867/TT/2025 APTransco Petition for determination of tariff of the inter-
State transmission lines connecting two states 
for APTRANSCO owned transmission lines for 
the 5th Control Period i.e. FY 2024-25 to FY 2028-
29 for inclusion in POC mechanism. 

10. 900/TT/2025 HVPNL Petition for seeking determination of tariff for the 
inter-state transmission lines of the Petitioner 
for FY 2024-25 to 2028-29. 

11. 1002/TT/2025 PTCUL Petition for approval of tariff in respect of PTCUL 
owned transmission lines/system connecting 
with other states and intervening transmission 
lines incidental to inter-State transmission of 
electricity as per order dated 14.3.2012 in 
Petition No.15/SM/2012, for inclusion in POC 
charges 

12. 29/TT/2026 MSETCL Petition for truing up transmission tariff for 2019-
24 Tariff Block and for determination of 
Transmission Tariff for 2024-29 Tariff Block for 
in respect of Maharashtra State Electricity 
Transmission Company Limited (MSETCL) 
owned Transmission Lines/System conveying 
electricity to other States. 

Coram: 
Chairperson 
Member (Tech.) 
Member (Law) 

13. 10/RP/2025 NTPC Petition for review of the Commission’s order 
dated 2.5.2025 in Petition No. 281/GT/2020 

Coram: 
Member (Tech.) 

14. 479/TT/2025 PGCIL Petition for truing up of transmission tariff for 
the 2019-24 period and determination of 



Member (Law) 
 
(Through Video-
conferencing) 
 
 

transmission tariff for the Combined period for 
the Combined Assets under “InterRegional 
System Strengthening Scheme in WR and NR 
(Part-B)” . 

15. 483/TT/2025 PGCIL Petition for truing up of transmission tariff for 
the 2019-24 period and determination of 
transmission tariff for the 2024-29 period for 
“Augmentation of Transformation Capacity at 
400/220 kV Ludhiana (PG) Substation” in the 
Northern Region  

16. 355/TT/2025 PGCIL Petition for truing up of transmission tariff for 
the 2019-24 tariff period and determination of 
transmission tariff for the 2024-29 tariff period 
for the Combined Asset in “Eastern Region 
Strengthening Scheme IX Project” in the Eastern 
Region. 

17. 515/TT/2025 PGCIL Petition for truing up of transmission tariff for 
2019-24 and determination of transmission tariff 
for 2024-29 tariff block for Assets under 400 kV 
Kahalgaon Transmission System in Eastern 
Region. 

19.5.2026 
Tuesday 
At 10.30 A.M. 
Miscellaneous 
Petitions  
 
(Through Video-
conferencing) 

1. 227/MP/2026 
alongwith 

I.A.No.73/2026 

SRIPL Petition under Section 79 of the Electricity Act, 
2003, seeking approval of Serentica Renewables 
India Private Limited's applications dated 
16.10.2025 submitted for change of source in 
terms of Regulation 9.3 of the Central Electricity 
Regulatory Commission (Connectivity and 
General Network Access to the inter-State 
Transmission System) Regulations, 2022, as 
amended from time to time and consequential 
relief thereto(Interlocutory application for urgent 
listing) (on admission). 

2. 214/TD/2026 PRMK 
Energy 

Application under Section 14 of the Electricity 
Act, 2003 read with Central Electricity 
Regulatory Commission (Procedure, Terms and 
Conditions for grant of trading licence and other 
related matters) Regulations, 2020. 

3. 92/TD/2026 EESL Application under Section 14 and Section 15 (1) 
of the Electricity Act, 2003 read with Regulation 
6 of the Central Electricity Regulatory 
Commission (Procedure, Terms and Conditions 
for grant of trading license and other related 
matters), Regulations, 2020 for grant of an inter-
state trading license. 

4. 27/TL/2026 AESL Application under Section-14, 15, 79(1)(e) of the 
Electricity Act, 2003 read with the Central 
Electricity Regulatory Commission (Procedure, 
Terms and Conditions for Grant of Transmission 
License and other related matters) Regulations, 
2024 with respect to Grant of Transmission 
License to KPS III HVDC Transmission Limited. 

5. 339/MP/2022 TREPL Petition under Section 79(1)(b) and (f) of the 
Electricity Act, 2003 read with Article 16.3.1 of 
the Power Purchase Agreement dated 
29.10.2021 executed between Tunga Renewable 
Energy Private Limited and Solar Energy 
Corporation of India Limited seeking extension 
in the timelines for achieving Conditions 
Subsequent and Scheduled Commissioning 
Date of the 190 MW Wind Power Project being 
set up by Tunga Renewable Energy Private 
Limited in Karnataka. 

6. 340/MP/2022 IL&FS Petition under Section 79(1) (b) and Section 79(1) 
(f) of Electricity Act, 2003 read with Article 22.4 
of Pilot Agreement for Procurement of Power 
dated 26.10.2018 executed between IL&FS Tamil 



Nadu Power Company Ltd. and PTC India 
Limited for recovery of (i) outstanding Monthly 
Invoices (ii) Delayed Payment Interest (iii) 
compensation for under-scheduling (iv) charges 
for minimum guaranteed off-take of 55% against 
the deemed full availability and (v) O&M 
Expenses and interest on debt. 

7. 341/MP/2022 IL&FS Petition under Section 79, including 79(1) (b),79 
(1)(f) and 79 (1)(k) of the Electricity Act 2003, 
seeking payment of the outstanding amount in 
terms of the Power Purchase Agreement dated 
12.12.2013 executed between the Petitioner and 
the Respondent, TANGEDCO. 

8. 20/MP/2023 JITPL Petition under Section 79(1)(f) read with 79(1)(b) 
of the Electricity Act, 2003 and Agreements for 
Procurement of Power (APP) dated 3.3.2022 and 
10.3.2022 challenging the Termination Notice 
dated 18.8.2022 issued by South Western 
Railways under Article 4.4 of the APP dated 
3.3.2022 and consequential actions pursuant to 
the Termination Notice. 

9. 180/MP/2023 AWEK5L Petition under section 79 of the Electricity Act, 
2003 read with Regulations 27 and 33A of the 
CERC (Grant of Connectivity, Long-term Access 
and Medium-term Open Access in inter-State 
Transmission and related matters) Regulations, 
2009, as amended from time to time, seeking 
refund of Rs. 3.5 Crores from Central 
Transmission Utility of India Limited (CTUIL), 
which has been wrongfully collected towards 
surrender of connectivity at 765/400/220 Kv Bhuj 
II pooling station of PGCIL, located at Bhuj, 
Gujarat. 

10. 245/MP/2024 AREH18PL Petition under Section 79 of the Electricity Act, 
2003 read with Regulations 41 & 42 of CERC 
(Connectivity and General Network Access to 
the Inter-State Transmission System) 
Regulations, 2022 as amended from time to time, 
seeking a refund of the Rs. 6 Crores paid by the 
Petitioner having been wrongfully collected by 
Central Transmission Utility of India Ltd. 
towards surrender of Stage-II Connectivity at 
Bhadla II Pooling Station. 

11. 184/MP/2023 AWEK3L Petition under section 79 of the Electricity Act, 
2003 read with Regulations 27 and 33A of the 
CERC (Grant of Connectivity, Long-term Access 
and Medium-term Open Access in inter-State 
Transmission and related matters) Regulations, 
2009, as amended from time to time, seeking 
refund of Rs. 3.5 Crores from Central 
Transmission Utility of India Limited (CTUIL), 
which has been wrongfully collected towards 
surrender of connectivity at 765/400/220 Kv Bhuj 
II pooling station of PGCIL, located at Bhuj, 
Gujarat. 

12. 164/MP/2024 AREH4L Petition under Section 79 of the Electricity Act, 
2003 read with Regulations 41 & 42 of CERC 
(Connectivity and General Network Access to 
the Inter-State Transmission System) 
Regulations, 2022 as amended from time to time, 
seeking a refund of the Rs. 3 Crores paid which 
has been wrongfully collected by Central 
Transmission Utility of India Ltd. surrender of 
Stage-II Connectivity at Fathegarh-III PS. 

13. 165/MP/2024 AREPRL Petition under Section 79 of the Electricity Act, 
2003 read with Regulations 41 & 42 of CERC 
(Connectivity and General Network Access to 



the Inter-State Transmission System) 
Regulations, 2022 as amended from time to time, 
seeking refund of Rs. 13.5 Crores (Rs 6 Crores + 
Rs. 7.50 Crores) which have wrongfully been 
collected by Central Transmission Utility of India 
Limited towards surrender of connectivity and 
LTA at Fathegarh-II pooling station. 

14. 167/MP/2024 AREH15L Petition under Section 79 of the Electricity Act, 
2003 read with Regulations 41 & 42 of CERC 
(Connectivity and General Network Access to 
the Inter-State Transmission System) 
Regulations, 2022 as amended from time to time, 
seeking a refund of Rs. 3 Crores from Central 
Transmission Utility of India Limited which have 
wrongfully been collected by Central 
Transmission Utility of India Limited towards 
surrender of Stage-II Connectivity at Koppal 
Pooling Station. 

15. 64/MP/2026 CEPL Petition under Section 79 of the Electricity Act, 
2003, inter-alia seeking (i) reimbursement of 
SRLDC Fees and Charges(ii) consideration of 
SHR corresponding to the normative boiler 
efficiency applicable for sub-bituminous coal 
instead of bituminous coal; and (i) 
reimbursement of additional expenditure 
incurred on account of change in law events, 
viz., GST on imported coal handling charges and 
in-land transportation charges in terms of the 
PPA dated 19.12.2013 executed inter-se the 
parties. 

16. 770/MP/2025 
alongwith 

I.A.No.80/2025 

VRPL Petition under Section 79 of The Electricity Act 
2003, Regulation 15 of CERC Conduct of 
Business Regulation and Regulation 42 and 44 
of CERC (Connectivity and General Network 
Access to the inter-state transmission system) 
Regulations, 2022  seeking termination of the 
connectivity and GNA and termination of the 
Power Purchase Agreement (PPA) dated 
10.9.2021 along with amendment thereof 
executed between Viento Renewables Private 
Limited and Solar Energy Corporation of India 
Limited without any financial liability.  

17. 972/MP/2025 APDCL Petition under Section 79 (1)(c) of the Electricity 
Act, 2003 seeking return of the connectivity bank 
guarantee submitted on behalf of the Petitioner, 
namely Conn – BG2, to the Central Transmission 
Utility of India Limited under Regulation 8 (ii) of 
the Central Electricity Regulatory Commission 
(Connectivity and General Network Access to 
the inter-State Transmission System) 
Regulations, 2022, in view of the Petitioner 
having surrendered its connectivity on account 
of withdrawal of the generation project. 

18. 680/MP/2025 
alongwith 

I.A.No.11/2026 

TANGEDC
O 

Petition under Section 79(1)(f) of the Electricity 
Act, 2003 for adjudication of disputes between 
the Petitioner and the Respondent under the 
Power Supply Agreement under the Ministry of 
Power’s Pilot Scheme-II on 22.10.2021 for supply 
of 150 MW of power to TANGEDCO for a period 
3 years at the rate of INR 3.26 per kWh 
(Interlocutory application for impleadment 
moved by MB Power (MP)Limited) (On 
maintainability).  

19. 151/MP/2026 

 

AMPINEUP
L 

Petition under Section 79 of the Electricity Act, 
2003 and Regulations 41 and 42 of the CERC 
(Connectivity and General Network Access to 
the inter-State Transmission System) 



Regulations, 2022 (as amended) seeking 
approval of intra-group transfer of shareholding 
of the Petitioner No. 1, AMPIN Energy C&I 
Thirteen Private Limited (AMPIN C&I 13) from 
Petitioner No. 2, AMPIN C&I Pvt. Ltd. (AMPIN 
C&I) to Petitioner No. 3, AMPIN Energy Utility 
Private Limited. 

20. 584/MP/2020 

alongwith I.a.Nos. 

30/2022 and 

116/2025 

JPL Petition under Section 79(1)(b) read with Section 
79(1)(f) of the Electricity Act, 2003 for 
adjudication of the issues arising out of the 
Power Supply Agreement (PSA) dated 
26.12.2014 for supply of 100 MW and Power Sale 
Agreement dated 31.12.2014 for supply of 115 
MW of power to Kerala State Electricity Board 
Limited (Interlocutory application raising 
additional grounds on behalf of the Petitioner 
and modification of the prayers) 

21. 186/MP/2026 
alongwith  

I.A.No.62/2026 
&300/2026 

 
 

AEPL Petition under Section 79 of the Electricity Act, 
2003 read with Regulations 41 and 42 of the 
Central Electricity Regulatory Commission 
(Connectivity and General Network Access to 
the inter-State Transmission System) 
Regulations, 2022 seeking relaxation of 
Regulation 24.6(1)(a)(ii) and relief against 
anticipated revocation of connectivity dated 
01.02.2024 under application no. 2200000142                   
(Interlocutory Application seeking interim 
directions and  to approve the change of 
connectivity route). 

22. 191/MP/2026 
alongwith 

I.A.No.67/2026 

JSPL Petition under Section 79(1)(c) and (f) of the 
Electricity Act, 2003 read with the CERC 
(Connectivity and General Network Access to 
the inter-State Transmission System) 
Regulations, 2022 together with subsequent 
amendments thereto and the Procedure for 
Grant of Temporary General Network Access (T-
GNA) to the inter-State Transmission System 
through National Open Access Registry (NOAR), 
seeking setting aside of the untenable and 
unwarranted conditions placed by TP Central 
Odisha Distribution Limited on the grant of NoC 
to Jindal Steel Limited for onward supply of 
power on the ISTS and against obstruction to 
grant of open access/ standing clearance for 
short-term power trading by Jindal Steel Limited  
Angul plant. 

23. 236/GT/2021 NTPC Petition for approval of tariff for the period from 
anticipated COD of Unit-I to 31.3.2024 for Barh 
Super Thermal Power Station (3 x 660 MW) 

24. 355/GT/2023 NEEPCO Petition for approval of tariff of Kameng Hydro 
Power Station (KaHPS) (4 x 150 = 600 MW) for the 
period from unit wise CODs to 31.03.2024. 

25. 51/GT/2026 NEEPCO Petition for carrying out truing up exercise for 
the period 2019-24 with respect to the capital 
expenditure including additional capital 
expenditure incurred during the period of 2019-
24 and  for determination of tariff for the period 
1.4.2024 to 31.3.2029 In respect of Kameng 
Hydro Power Station ( 600 MW). 

26. 515/GT/2024 NEEPCO Petition for carrying out truing up exercise for 
the period 2019-24 with respect to the capital 
expenditure including additional capital 
expenditure incurred during the period of 2019-
24 and for determination of tariff for the period 
1.4.2024 to 31.\3.2029 in respect of PARE Hydro 
Electric Power Plant (110 MW). 



27. 22/GT/2026 JPL Petition for true up of tariff for period 5th 
September 2022 to 31st March 2024 in respect of 
1 x 600 MW Seoni Thermal Power Station at 
Barela-Gorakhpur, Dist. Seoni, Madhya Pradesh. 

28. 41/GT/2026 JPL Petition for approval of tariff for period 1.4.2024 
to 31.3.2029 in respect of 1 x 600 MW Seoni 
Thermal Power Station at Barela- Gorakhpur, 
Dist. Seoni, Madhya Pradesh. 

29. 9/GT/2026 THDCIL Petition for determination of tariff of Khurja 
Super Thermal Power Plant (2x660 MW) 
including Dedicated Transmission Line for the 
period from  26.01.2025 (COD of Unit-I) to 
31.3.2029, subsequent to COD of Unit-II 
(26.9.2025). 

30. 984/GT/2025 NTPC Petition for revision of tariff of Korba STPS 
Stage-I&II (2100 MW) for the period from 
01.04.2019 to 31.03.2024 after the truing up 
exercise. 

31. 84/GT/2026 NTPC Petition for approval of tariff of Korba Super 
Thermal Power Station Stage-I&II (2100 MW) for 
the period from 01.04.2024 to 31.03.2029. 

32 632/MP/2025 RUVNL Petition under Section 142 read with Section 
with 79 (1)(f) of the Electricity Act, 2003 for non-
compliance of order dated 12.3.2025 passed in 
Petition No. 141/MP/2016. 

Coram: 
Chairperson 
Member( Law) 

33. 24/RP/2025  GUVNL Petition for review of the Order dated 12.3.2025 
in Petition No.141/MP/2016. 

19.5.2026 
At 3.00 P.M. 
Public Hearing  
 
(Through Video-
conferencing) 

Public hearing in 5/SM/2026 - Procedure for levying compensation charges for permitting 
additional time to achieve milestones under the Central Electricity Regulatory Commission 
(Connectivity and General Network Access to the inter-State Transmission System) 
Regulations, 2022 

22.5.2026 
Friday 
At 2.30 P.M. 
Miscellaneous 
Petitions  
 
(Through Video-
conferencing) 
 
Coram: 
Chairperson 
Member (Tech.) 
Member (Law) 

1. 180/MP/2023 AWEK5L Petition under section 79 of the Electricity Act, 
2003 read with Regulations 27 and 33A of the 
CERC (Grant of Connectivity, Long-term Access 
and Medium-term Open Access in inter-State 
Transmission and related matters) Regulations, 
2009, as amended from time to time, seeking 
refund of Rs. 3.5 Crores from Central 
Transmission Utility of India Limited (CTUIL), 
which has been wrongfully collected towards 
surrender of connectivity at 765/400/220 Kv Bhuj 
II pooling station of PGCIL, located at Bhuj, 
Gujarat (Part-heard). 

2. 245/MP/2024 AREH18PL Petition under Section 79 of the Electricity Act, 
2003 read with Regulations 41 & 42 of CERC 
(Connectivity and General Network Access to 
the Inter-State Transmission System) 
Regulations, 2022 as amended from time to time, 
seeking a refund of the Rs. 6 Crores paid by the 
Petitioner having been wrongfully collected by 
Central Transmission Utility of India Ltd. 
towards surrender of Stage-II Connectivity at 
Bhadla II Pooling Station(Part-heard).. 

3. 184/MP/2023 AWEK3L Petition under section 79 of the Electricity Act, 
2003 read with Regulations 27 and 33A of the 
CERC (Grant of Connectivity, Long-term Access 
and Medium-term Open Access in inter-State 
Transmission and related matters) Regulations, 
2009, as amended from time to time, seeking 
refund of Rs. 3.5 Crores from Central 
Transmission Utility of India Limited (CTUIL), 
which has been wrongfully collected towards 
surrender of connectivity at 765/400/220 Kv Bhuj 



II pooling station of PGCIL, located at Bhuj, 
Gujarat (Part-heard). 

4. 164/MP/2024 AREH4L Petition under Section 79 of the Electricity Act, 
2003 read with Regulations 41 & 42 of CERC 
(Connectivity and General Network Access to 
the Inter-State Transmission System) 
Regulations, 2022 as amended from time to time, 
seeking a refund of the Rs. 3 Crores paid which 
has been wrongfully collected by Central 
Transmission Utility of India Ltd. surrender of 
Stage-II Connectivity at Fathegarh-III PS (Part-
heard). 

5. 165/MP/2024 AREPRL Petition under Section 79 of the Electricity Act, 
2003 read with Regulations 41 & 42 of CERC 
(Connectivity and General Network Access to 
the Inter-State Transmission System) 
Regulations, 2022 as amended from time to time, 
seeking refund of Rs. 13.5 Crores (Rs 6 Crores + 
Rs. 7.50 Crores) which have wrongfully been 
collected by Central Transmission Utility of India 
Limited towards surrender of connectivity and 
LTA at Fathegarh-II pooling station (Part-heard). 

6. 167/MP/2024 AREH15L Petition under Section 79 of the Electricity Act, 
2003 read with Regulations 41 & 42 of CERC 
(Connectivity and General Network Access to 
the Inter-State Transmission System) 
Regulations, 2022 as amended from time to time, 
seeking a refund of Rs. 3 Crores from Central 
Transmission Utility of India Limited which have 
wrongfully been collected by Central 
Transmission Utility of India Limited towards 
surrender of Stage-II Connectivity at Koppal 
Pooling Station(Part-heard).. 

Coram: 
Chairperson 
Member (Tech.) 
Member (Law) 
Member(Fin.) 

7. 972/MP/2025 APDCL Petition under Section 79 (1)(c) of the Electricity 
Act, 2003 seeking return of the connectivity bank 
guarantee submitted on behalf of the Petitioner, 
namely Conn – BG2, to the Central Transmission 
Utility of India Limited under Regulation 8 (ii) of 
the Central Electricity Regulatory Commission 
(Connectivity and General Network Access to 
the inter-State Transmission System) 
Regulations, 2022, in view of the Petitioner 
having surrendered its connectivity on account 
of withdrawal of the generation project. 

8. 151/MP/2026 

 

AMPINEUP
L 

Petition under Section 79 of the Electricity Act, 
2003 and Regulations 41 and 42 of the CERC 
(Connectivity and General Network Access to 
the inter-State Transmission System) 
Regulations, 2022 (as amended) seeking 
approval of intra-group transfer of shareholding 
of the Petitioner No. 1, AMPIN Energy C&I 
Thirteen Private Limited (AMPIN C&I 13) from 
Petitioner No. 2, AMPIN C&I Pvt. Ltd. (AMPIN 
C&I) to Petitioner No. 3, AMPIN Energy Utility 
Private Limited. 

9. 186/MP/2026 
alongwith  

I.A.No.62 & 74/2026  
 
 

AEPL Petition under Section 79 of the Electricity Act, 
2003 read with Regulations 41 and 42 of the 
Central Electricity Regulatory Commission 
(Connectivity and General Network Access to 
the inter-State Transmission System) 
Regulations, 2022 seeking relaxation of 
Regulation 24.6(1)(a)(ii) and relief against 
anticipated revocation of connectivity dated 
01.02.2024 under application no. 2200000142                   
(Interlocutory Application seeking interim 
directions and  to approve the change of 
connectivity route). 



10. 632/MP/2025 RUVNL Petition under Section 142 read with Section 
with 79 (1)(f) of the Electricity Act, 2003 for non-
compliance of order dated 12.3.2025 passed in 
Petition No. 141/MP/2016. 

Coram: 
Chairperson 
Member (Law) 

11. 24/RP/2025  GUVNL Petition for review of the Order dated 12.3.2025 
in Petition No.141/MP/2016. 

23.5.2026 
Saturday 
At 10.30 A.M. 
Public Hearing  
 
(Through Video-
conferencing)  

Public Hearing on (SM 11/SM/2026) Mechanism for treatment of connectivity granted under 
the GNA Regulations based on the LoA where the PPA has not been signed within a period 
of 12 months from the date of issuance of the LoA 

25.5.2026 
Monday 
At 10.30 A.M. 
Miscellaneous 
Petitions 
 
 
(Through video-
conferencing) 
 
 

1. 228/MP/2026 AMPEG Petition under Sections 79(1)(c) and 79(1)(k) of 
the Electricity Act, 2003 read with Regulation 65 
of the Central Electricity Regulatory 
Commission (Conduct of Business) 
Regulations, 2023 seeking extension of 
Scheduled Commercial Operation Date for 50 
MW Wind-Solar Hybrid Project having 
connectivity at Fatehgarh-lV ISTS Pooling 
Station until 28.02.2026 and consequent waiver 
from payment of ISTS Charges under Regulation 
13(2)(h)(ii) of the Central Electricity Regulatory 
Commission (Sharing of Inter-State 
Transmission Charges and Losses) (Fourth 
Amendment) Regulations, 2025 read with this 
Commission’s Office Order dated 30.7.2025 and 
its addendum dated 14.1.2026 and Committee 
Recommendation Report dated 26.3.2026 (On 
admission) . 

2. 229/MP/2026 
alongwith 

I.A.No.75/2026 

SC4PIL Petition under Sections 79(1)(c) and 79(1)(f) of 
the Electricity Act, 2003 read with Regulations 41 
and 42 of the Central Electricity Regulatory 
Commission (Connectivity and General Network 
Access to the Inter-State Transmission System) 
Regulations, 2022 seeking extension of time for 
the start date of connectivity and associated 
milestones on account of delays beyond the 
control of the Petitioner (Interlocutory 
application for interim reliefs)  (On admission). 

3. I.A.Diary 
No.241/2026  
in Petition 

Dy.No.233/2026 

EPTCL Interlocutory Application for deferment/ 
exemption from payment of filing fees in Petition  
for truing up of transmission tariff for the 2014-
19 and 2019-24 tariff periods in accordance with 
the Tariff Regulations applicable from time to 
time. 

4. 197/MP/2026 SNTL Petition under Sections 63 and 79 of the 
Electricity Act, 2003 read with Articles 11 and 12 
of the Transmission Service Agreement dated 
04.12.2020 (?TSA?) seeking extension of 
Scheduled Commercial Operation Date (SCOD) 
on account of Force Majeure/Change in Law 
events and relief for cost overrun and 
consequential increase in annual non-escalable 
transmission charges on account of Force 
Majeure events and Change in Law events 
pertaining to POWERGRID Sikar Transmission 
Limited (On admission) 

5. 219/MP/2026 SATL Petition under Sections 63 and 79 of the 
Electricity Act, 2003 read with Articles 11 and 12 
of the Transmission Service Agreement dated 
02.11.2020 (TSA) seeking condonation of time 
over run & consequent extension of Scheduled 
COD and relief for cost overrun & consequential 
increase in annual non-escalable transmission 



charges on account of Force Majeure events and 
Change in Law events pertaining to 
POWERGRID Aligarh Sikar Transmission 
System Limited( On admission)  

6. 213/TD/2026 OGPTPL Petition under Section 14 of Electricity Act 2003 
readwith Regulation 6 of the CERC (Procedure, 
Terms and Conditions for grant of trading 
licence and other related matters) Regulations, 
2020 for grant of Category V Inter-state Trading 
License 

7. 202/TL/2026 DPTL Petition under Sections 14, 15 and 79(1)(e) of 
Electricity Act, 2003 read with the Central 
Electricity Regulatory Commission (Procedure, 
Terms and Conditions for Grant of Transmission 
License and other related matters) Regulations, 
2024 seeking grant of a separate Transmission 
Licence to Dhule Power Transmission Limited 
for the project to be implemented under the 
Regulated Tariff Mechanism. 

8. 220/TL/2026 SKPTL Application under Section-14, 15, 79(1)(e) of the 
Electricity Act, 2003 read with Central Electricity 
Regulatory Commission (Procedure, Terms and 
Conditions for Grant of Transmission License 
and other related matters) Regulations, 2009 
with respect to Grant of Transmission License to 
Khavda II-A Transmission Limited 

9. 236/AT/2026 SKPTL Application under Section-63 of the Electricity 
Act, 2003 for Adoption of Transmission charges 
with respect to the Transmission System being 
established by the South Kalamb Power 
Transmission Limited 

10. 233/AT/2026 
 

SJVNREIA Petition under Section 63 of the Electricity Act, 
2003 for Adoption of Tariff discovered through 
Competitive Bidding Process for Supply of 1200 
MW Firm and Dispatchable Power (Round the- 
Clock (RTC)) from ISTS- Connected Renewable 
Energy (RE) Power Projects in India under Tariff-
based Competitive Bidding. 

11. 215/MP/2026 LBTL Petition under Section 17(3) and (4) of the 
Electricity Act, 2003 read with Article 15 of the 
Transmission Services Agreement, seeking 
approval for creation of security interest over all 
immoveable and movable assets of the 
Petitioner, in favour of the Debenture Trustee. 

12. 207/MP/2026 WRSS21A Petition under Section 17(3) and (4) of the 
Electricity Act, 2003 read with Article 15 of the 
Transmission Services Agreement, seeking 
approval for creation of security interest over all 
immoveable and movable assets of the 
Petitioner, in favour of the Debenture Trustee 

13. 133/TL/2026 BDTL Application under Sections 14 and 15 of the 
Electricity Act, 2003, read with the Central 
Electricity Regulatory Commission (Procedure, 
Terms and Conditions for Grant of Transmission 
License and other related matters) Regulations, 
2024, with respect to Transmission License to 
Bellary Davanagere Power Transmission 
Limited. 

14. 131/TL/2026 MISTL Petition under Sections 14, 15 and 79(1)(e) of 
Electricity Act, 2003 read with the Central 
Electricity Regulatory Commission (Procedure, 
Terms and Conditions for Grant of Transmission 
License and other related matters) Regulations, 
2009 seeking grant of Transmission License for 
Morena-I SEZ Transmission Limited. 



15. 121/TL/2026 SRERPTL Application under Section 14 & 15 of the 
Electricity Act, 2003 read with Central Electricity 
Regulatory Commission (Procedure, Terms and 
Conditions for Grant of Transmission License 
and other related matters) Regulations, 2024 
with respect to Transmission License to SR and 
ER Power Transmission Limited. 

16. 196/MP/2023 ACEPL Petition under Section 79 of the Electricity Act, 
2003 read with Article 12 of the Power Purchase 
Agreement dated 28.03.2014 seeking 
compensation on account of ‘Change in Law’ 
event i.e., Finance Department (Tax Division), 
Government of Rajasthan Notifications dated 
19.11.2019 which rescinded the exemption on 
the payment of Land Tax500 MW) x upon the 
Project land along with carrying cost and 
interest on carrying cost. 

17. 207/MP/2023 AGPL Petition under Section 79 of the Electricity Act, 
2003 read with Article 12 of the Power Purchase 
Agreement dated 28.3.2014 seeking 
compensation on account of Change in Law 
event i.e., Finance Department (Tax Division), 
Government of Rajasthan Notifications dated 
19.11.2019 which rescinded the exemption on 
the payment of Land Tax upon the Project land 
along with carrying cost and interest on carrying 
cost. 

18. 208/MP/2023 ASPL Petition under Section 79 of the Electricity Act, 
2003 read with Article 12 of the Power Purchase 
Agreement dated 28.3.2014 seeking 
compensation on account of Change in Law 
event i.e., Finance Department (Tax Division), 
Government of Rajasthan Notifications dated 
19.11.2019 which rescinded the exemption on 
the payment of Land Tax upon the Project land 
along with carrying cost and interest on carrying 
cost.  

19 180/MP/2024 ASIPL Petition under Section 79(1)(f) read with 
Sections 79(1)(b) of the Electricity Act, 2003 and 
Article 16.3.1 of the Power Purchase Agreement 
dated 04.09.2018 inter alia seeking a declaration 
that pursuant to part-commissioning of the 
Project due to force majeure events, the 
Petitioner is not liable to pay any liquidated 
damages or any other sum, and is entitled to 
seek a refund of the liquidated damages 
erroneously collected by the Respondent. 

20. 190/MP/2024 RKMPPL Petition under Section 79, including Sections 79 
(1)(b), 79 (1)(f) and 79 (1)(k) of the Electricity Act, 
2003, read with Article 10 of the PPA dated 
15.02.2016 executed between RKM Powergen 
Private Limited and the Uttar Pradesh Power 
Corporation Limited, seeking compensation on 
account of the occurrence of change in law 
events as enumerated under Article 10 of the 
above PPA. 

21. 191/MP/2024 RKMPPL Petition under Section 79, including Sections 79 
(1)(b), 79 (1)(f) and 79 (1)(k) of the Electricity Act, 
2003, read with Article 10 of the PPA dated 
15.02.2016 executed between RKM Powergen 
Private limited and the Uttar Pradesh Power 
Corporation Limited, seeking in-principle 
approval for the estimated cost to be incurred 
installation of FGD system and hold an declare 
the occurrence which is due to Ministry of Power 
Notification dated 07.12.2016 as a change in law 



event within the meaning of Article 10 of the 
above PPA. 

22. 194/MP/2024 
alongwith 

I.A.No.44/2024 

GTL 2 Petition under Section 79 of the Electricity Act, 
2003 seeking extension of SCOD for the 
Transmission Line under the Transmission 
Scheme for Solar Energy Zone in Gadag (1500 
MW), Karnataka: Part A-Phase-II due to delay in 
commissioning of the Transmission Line / 
Project on account of certain Force Majeure 
events under the Transmission Service 
Agreement dated 18.11.2022 between the Gadag 
II-A Transmission Ltd. and Central Transmission 
Utility of India Ltd( Interlocutory application for 
interim directions ). 

23. 217/MP/2024 PNMTL Petition under Section 63 and Sections 79 (1) (c) 
and (d) of the Electricity Act, 2003 read with 
Regulation 23 of the Central Electricity 
Regulatory Commission (Conduct of Business) 
Regulations, 2023 for allowing cost overrun and 
the approval of increase in tariff adopted for 
Nagapattinam-Salem- Madhugiri Transmission 
System on account of Force Majeure and 
Change in Law events in terms of the liberty 
granted vide Order dated 11.03.2023 passed by 
this Hon’ble Commission in Petition No. 
333/MP/2019. 

24. 232/MP/2024 TWEPL Petition under Sections 66 and 79 of the 
Electricity Act, 2003, read with Regulations 4, 10 
and 18 of the Central Electricity Regulatory 
Commission (Terms and Conditions for 
Renewable Energy Certificates for Renewable 
Energy Generation) Regulations, 2022, 

25. 845/MP/2025 APNRL Petition under Section 79 of the Electricity Act, 
2003 read with Article 10 of Power Purchase 
Agreement dated 18.12.2013 (Procurers PPA) 
and Schedule I (VIII) of the Power Purchase 
Agreement dated 19.12.2013 (PTC PPA) seeking 
compensation/consequential reliefs on account 
of occurrence of Change in Law event impacting 
revenues and costs during operating period. 

26. 243/MP/2024 
alongwith 

I.A.Nos.58 and 
79/2024 

AGEMPL Petition under Section 79 of the Electricity Act, 
2003 seeking for quashing / setting- aside of the 
bill/ invoice dated 12.3.2024 issued by the 
Central Transmission Utility of India Limited 
(CTUIL) for alleged relinquishment 
compensation upon the Petitioner i.e. Adani 
Wind Energy Kutch One Limited, amongst other 
reliefs (Interlocutory applications for interim 
reliefs). 

27. 304/MP/2024 TPL Petition under Section 79(1)(c) & section 79(1)(f) 
of the Electricity Act, 2003 read with Regulation 
32 of Central Electricity Regulatory Commission 
(Grant of Connectivity, Long Term And Medium 
Term Open Access in Inter State Transmission 
and Related Matters) Regulations, 2009 along 
with Regulation 24 and 111 of the Central 
Electricity Regulatory Commission (Conduct of 
Business) Regulations, 1999 challenging the 
levy of relinquishment charges by Power Grid 
Corporation of India Limited and seeking return 
of Bank Guarantee. 

28. 309/MP/2024 MAEL Petition under Section 79(1)(f) of the Electricity 
Act, 2003 seeking quashing of the invoice dated 
12.3.2024 raised by the Respondents on the 
Petitioner towards relinquishment charges 
pursuant to the order dated 8.3.2019 passed by 
this Commission in Petition No. 92/MP/12015. 



29. 248/MP/2024 OSEL Petition under Section 79(1)(b) along with 
Section 79(1)(f) of the Electricity Act, 2003 read 
with Central Electricity Regulatory Commission 
(Deviation Settlement Mechanism and related 
matters) Regulations, 2014 (DSM Regulations) 
along with its amendments seeking directions 
against the Respondent No. 1 to pay the DSM bill 
dated 12.02.2024 raised by Vedanjay Power Pvt. 
Ltd. for an amount of Rs. 3,42,23,606/- along-with 
Late Payment Charges, if any. 

30. 257/MP/2024 CSPDCL Petition under Section 79(1)(b) and 79(1)(f) of the 
Electricity Act, 2003 for declaration of 'abolition 
of Safeguard Duty w.e.f. 30.07.2021'as a 'Change 
in Law' event and seeking compensation 
amounting to Rs. 85,28,38,326.10 (Rupees 
Eighty-Five Crores Twenty-Eight Lakhs Thirty-
Eight Thousand Three Hundred Twenty-Six 
point 10 paise only) along with carrying cost on 
account of the benefit directly accrued upon 
Respondent No. 1 due to abolition of Safeguard 
Duty 

31. 272/MP/2024 LHPL Petition under Section 79 of the Electricity Act 
read with applicable provisions of the Central 
Electricity Regulatory Commission 
(Connectivity and General Network Access to 
the Inter-State Transmission System) 
Regulations, 2022 along with Regulation 65 of 
the Central Electricity Regulatory Commission 
(Conduct of Business) Regulations 2023, 
seeking relief(s) against Central Transmission 
Utility of India limited in connection with the in-
principle grant of connectivity for 160 MW to the 
Petitioner. 

32. 371/MP/2024 JHPL Petition under section 79 of the Electricity act 
read with applicable provisions of the Central 
Electricity Regulatory Commission 
(Connectivity and General network access to the 
inter-state transmission system) regulations, 
2022 along with regulation 65 of the CERC 
(conduct of business) regulations 2023, seeking 
relief(s) against central transmission utility of 
India limited in connection with the in-principle 
grant of connectivity for 300 mw to the petitioner 
herein at davangere district in state of 
Karnataka. 

33. 278/MP/2024 NEEPCO Petition under Regulation 29 (2) of the Central 
Electricity Regulatory Commission (Terms and 
Conditions of Tariff) Regulations, 2014 for 
approval and recovery of expenditure of Capital 
Spares consumed during the period from 
1.4.2014 to 31.3.2019 

34. 279/MP/2024 Dahda 
Nagar 

Petition under Section 79 (b) and (f) of the 
Electricity Act, 2003 ("Act') for adjudication of 
disputes between the Petitioner - DNH & DD 
Power Distribution Corporation Limited and the 
Respondent No 1, Ratnagiri Gas and Power Pvt. 
Ltd., in relation to RGPPL's demand of fixed 
charges and late payment surcharge by the 
Respondent No. 1 from the Petitioner 

35. 240/MP/2024 
alongwith 

I.A.Nos.11,12 and 
56/2025 

AEPL Petition under Section 79(1)(c)(f) of the 
Electricity Act, 2003 seeking  to direct CTUIL to 
split the connectivity of the Petitioner’s Project 
to avail the available margins of 350MW in 
Bhadla-II PS, 350 MW in Bhadla-III PS and the 
remaining capacity of 300MW in Bhadla-IV PS on 
the basis of its priority as per its original 
Connectivity Application dated 



7.12.2023(Interlocutory application for 
amendments, impleadment and  interim reliefs). 

36. 804/MP/2025 AP&NR Petition under Section 79 of the Electricity Act, 
2003 read with Article 11.2.3 of the PPA dated 
31.01.2024 seeking payments of invoices raised 
towards Monthly Fuel Cost Adjustment for the 
period of supply from 1.4.2024 to 31.7.2024 along 
with Late Payment Surcharge and Interest. 

37. 1004/MP/2025 
alongwith I.A 

Dy.No.181/2026 

TPSL Petition under Section 79(1)(c) and (f) of the 
Electricity Act, 2003 read with Regulations 41 
and 42 of the Central Electricity Regulatory 
Commission (Connectivity and General Network 
Access to the inter- State Transmission System) 
Regulations, 2022 inter alia seeking directions 
for acceptance of Capex LC to fulfil the 
requirement of submitting documents 
demonstrating achievement of financial 
closure(Interlocutory application for the 
amendments of the Petition). 

38. 20/MP/2026 
alongwith I.A. 
No.6/2026 & 

Dy.No.180/2026 

TPREL Petition under Section 79(1)(c) and (f) of the 
Electricity Act, 2003 read with Regulations 41 
and 42 of the Central Electricity Regulatory 
Commission (Connectivity and General Network 
Access to the inter- State Transmission System) 
Regulations, 2022 inter alia seeking directions 
against Central Transmission Utility of India 
Limited to accept documents submitted by Tata 
Power Renewable Energy Limited 
demonstrating achievement of financial closure 
(Interlocutory application for interim reliefs and 
for the amendments of the Petition). 

39. 1014/MP/2025 
alongwith 

I.A.No.131/2025 

RSPPL Petition under Section 79 of the Electricity Act, 
2003 read with Regulation 41 and 42 of the 
Central Electricity Regulatory Commission 
(Connectivity and General Network Access) 
Regulations, 2022 seeking exercise of this 
Commission’s Power to Relax and Power to 
Remove Difficulty and extend the date of 
effectiveness of Petitioners Connectivity dated 
10.09.2021 (Interlocutory application for urgent 
listing and interim directions). 

40. 210/MP/2026 
alongwith I.A 

Dy.No.253 
&258/2026 

JSWRE11L Petition under Section 79 (1) (f) and (k) of the 
Electricity Act, 2003 before the Central 
Electricity Regulatory Commission for seeking 
seeking termination of the Power Purchase 
Agreement dated 22.10.2024 along with 
amendment thereof without any financial liability 
m(interlocutory application for urgent listing and 
interim stay). 

41. 211/MP/2026 HRSEPL Petition under Section 79 of the Electricity Act, 
2003, seeking extension of Scheduled 
Commencement of Supply Date and Financial 
Closure in terms of Articles 2.1.3, 2.1.4 and 4.5.2 
of the Power Purchase Agreement dated 
30.04.2024, executed between HR Saraswati 
Energy Private Limited and NHPC Limited, on 
account of the delay in adoption of tariff and 
procurement approval by the Appropriate 
Commission, and also on account of delay in 
operationalisation of connectivity and readiness 
of the transmission system by CTUIL, required 
for evacuation of power from the Petitioner’s 
project. 

42. 718/GT/2025 NHPC  Petition under Section 62(1)(a) read with Section 
79(1) of the Electricity Act, 2003 and under 
Regulation?15(1)(a) and 23 of the Central 
Electricity Regulatory Commission (Conduct of 



Business), Regulations, 2023 and under 
Regulation?9, 10, 19, 21, 24 & 26 & 71 of Central 
Electricity Regulatory Commission (Terms and 
Conditions of Tariff) Regulations, 2024 for 
determination of generation tariff of Parbati-II HE 
Project (800 MW) for the period 01.04.2025 to 
31.03.2029. 

43. 111/GT/2026 STPL Petition for determination of Tariff of Buxar 
Thermal Power Project (2x660 MW) for the period 
from 14.11.2025 (Commercial Operation Date of 
Unit-I) to 31.3.2029. 

44. 180/GT/2026 NTPC Petition for approval of tariff of Rihand Super 
Thermal Power Station, Stage-II (1000 MW) for 
the period from 01.04.2024 to 31.03.2029. 

45. 182/GT/2026 NTPC Petition for revision of tariff of Rihand Super 
Thermal Power Station St-II (1000 MW) for the 
period from 01.04.2019 to 31.03.2024 after the 
truing up exercise. 

46. 181/GT/2026 NTPC Petition for revision of tariff of Korba STPS 
Stage-III (500 MW) for the period from 01.04.2019 
to 31.03.2024 after the truing up exercise 

47. 101/GT/2026 NTPC Petition for approval of tariff of Korba Super 
Thermal Power Station Stage-III (500 MW) for the 
period from 01.04.2024 to 31.03.2029. 

48. 183/GT/2026 DVC Petition for determination of tariff for 2024-29 
period of Chandrapura Thermal Power Station, 
Units 7 & 8 (2 x 250 MW) for the period from 
1.4.2024 to 31.3.2029. 

49. 1/GT/2026 DVC Petition for truing up of Annual Fixed Charges 
for 2019-24 period of Chandrapura Thermal 
Power Station, Units 7 & 8 (2 x 250 MW) for the 
period from 1.4.2019 to 31.3.2024. 

27.5.2026 
Wednesday 
At 10.30 A.M. 
Miscellaneous 
Petitions  
 
 
 
(Through video-
conferencing) 
 

1. 201/MP/2026 NRSSXXXI
B 

Petition under Section 79 of the Electricity Act, 
2003 and in terms of the directions issued by this 
Commission in Order dated 27.12.2023 passed in 
Petition No. 94/MP/2021 for seeking 
compensation for the additional expenditure 
incurred for installation of Optical Ground Wire 
(OPGW) on the 400 kV D/C Kurukshetra 
Malerkotla transmission line by replacing the 
existing earth wire under Change in Law 
provisions of the Transmission Service 
Agreement dated 2.1.2014 (On admission). 

2. 203/MP/2026 BRTL Petition seeking approval under Section 17 of 
the Electricity Act, 2003 for bringing on record 
the appointment of Vardhman Trusteeship Pvt. 
Ltd./ Respondent No. 2 as the Security Trustee 
and for creation of security interest over the 
assets of Petitioner in favour of the Security 
Trustee, acting on behalf of and for the benefit of 
the Lenders (and for any subsequent 
transferees, assign, novatees thereof and any 
refinancing lenders to the Project), by way of 
hypothecation and equitable mortgage on the 
Project assets, pursuant to unattested Deed of 
Pledge, Declaration, Undertaking and other 
Financing Agreements, for the development of 
the Transmission Project (On admission)  

3. 204/MP/2026 ABC RJ2 Petition under Sections 61, 63, 79(1)(b) and 
79(1)(f) of the Electricity Act, 2003 and Article 12 
of Power Purchase Agreement dated 05.10.2020 
(PPA) and Supplementary PPA dated 16.07.2021 
for approval of Change in Law events and 
seeking a corresponding declaration and 
consequential relief in the form of compensation 



on account of the Change in Law events, in 
terms of the PPA(On admission). 

4. 235/MP/2026 
 

WRLDC Petition under sub-Section (4) of Section 28 of 
the Electricity Act, 2003 read with Regulation 30 
(3) of Central Electricity Regulatory Commission 
(Fees & Charges of Regional Load Despatch 
Centre and other related matters) Regulations, 
2024 seeking recovery of the outstanding Fees & 
Charges of Western Regional Load Despatch 
Centre from MPSEZ Utilities Limited( on 
admission). 

5. 240/MP/2026 
alongwith 

I.A.No.78/2026 

RSPPL Petition under Section 79 of the Electricity Act, 
2003 and Regulation 65 of the Electricity 
Regulatory Commission (Conduct of Business) 
Regulations, 2023 seeking that the extension 
permitted under Regulation 13(2)(h) of the CERC 
(Sharing of Inter-State Transmission Charges 
and Losses) Regulations, 2020 (as amended), 
(i.e., maximum extension period of 12 months be 
calculated from 30.06.2025 and not from the 
Petitioner’s original Scheduled Date of 
Commissioning and accordingly the Petitioners 
are entitled to complete waiver of ISTS charges 
for a period of 25 years as if the project had been 
commissioned on 30.6.2025 (Interlocutory 
application for urgent listing and interim 
order/directions) (On admission). 

6. 241/MP/2026 
alongwith 

I.A.No.77/2026 

PDL Petition under Section 79 of the Electricity Act, 
2003 read with Regulations 41 and 42 of the 
Central Electricity Regulatory Commission 
(Connectivity and General Network Access to 
the inter-State Transmission System) 
Regulations, 2022, seeking relaxation in the time 
period stipulated under Regulation 8.2(c) of the 
said Regulations for submission of the 
Connectivity Bank Guarantees against 
Intimation of In-Principle Grant of Connectivity 
(Intimation No. CTU/S/5/Conn/INT-1A-
2200001607 dated 27.3.2026), condonation of the 
delay of two (2) days in submission of such Bank 
Guarantees, and a direction to Central 
Transmission Utility of India Limited to take the 
said Bank Guarantees on record and issue the 
Final Grant of Connectivity for 100 MW (with 50 
MW BESS) at NP Kunta Pooling Station, Andhra 
Pradesh (Interlocutory application for urgent 
listing and interim reliefs) (On admission). 

7. 242/MP/2026 LBPTL Petition under Section 79 (1) (c) and (f) of the 
Electricity Act, 2003 and Regulation 65 of the 
Central Electricity Regulatory Commission 
(Conduct of Business) Regulations, 2023, read 
with the relevant provisions of the Transmission 
Service Agreement dated 14.02.2025, seeking 
declaration of Force Majeure and ancillary reliefs 
( On admission). 

8. 206/TL/2026 IPTL Petition under Sections 14, 15 and 79(1)(e) of 
Electricity Act, 2003 read with the Central 
Electricity Regulatory Commission (Procedure, 
Terms and Conditions for Grant of Transmission 
License and other related matters) Regulations, 
2024 seeking grant of a separate Transmission 
Licence to Ishanagar Power Transmission 
Limited for the project to be implemented under 
the Regulated Tariff Mechanism. 

9. 191/MP/2026 
alongwith 

I.A.No.67/2026 

JSPL Petition under Section 79(1)(c) and (f) of the 
Electricity Act, 2003 read with the CERC 
(Connectivity and General Network Access to 



the inter-State Transmission System) 
Regulations, 2022 together with subsequent 
amendments thereto and the Procedure for 
Grant of Temporary General Network Access (T-
GNA) to the inter-State Transmission System 
through National Open Access Registry (NOAR), 
seeking setting aside of the untenable and 
unwarranted conditions placed by TP Central 
Odisha Distribution Limited on the grant of NoC 
to Jindal Steel Limited for onward supply of 
power on the ISTS and against obstruction to 
grant of open access/ standing clearance for 
short-term power trading by Jindal Steel Limited  
Angul plant. 

10. 306/MP/2022 
alongwith 

I.A.Nos.20&85/2023,
16/2024,79&80/2026 

UPCL Petition under Section 19 of the Electricity Act, 
2003 read with Regulation 20 of the Central 
Electricity Regulatory Commission (Procedure, 
Terms and Conditions for grant of Trading 
Licence and other related matters) Regulations, 
2020 inter alia seeking punitive action against 
and revocation of trading license of M/s Kreate 
Energy (I) Pvt Ltd ( Interlocutory applications for 
impleadment, Application seeking directions,  
Application moved by R-1 for referring the 
pending disputes to Arbitration and application 
moved by the Petitioner for urgent listing). 

11. 320/MP/2022 MPPMCL Petition under Section 79 of the Electricity Act, 
2003 for direction to UPPCL to make payment of 
balance outstanding, accumulated out of part 
payment of twelve quarter interest free 
instalments, along with interest (to be applicable 
from commencement of payment of instalments) 
to the Petitioner 

12. 362/MP/2023 
 

DVC 
 

Petition under Sections 62 and 79(1)(a) of the 
Electricity Act, 2003 read with Regulation 29 of 
the CERC (Terms and Condition of Tariff) 
Regulations, 2019 for determination of tariff for 
installation of various Emission Control 
Systems in KTPS Units 1&2 (2 X 500 MW) of DVC 
in compliance of Revised Emission Standards. 

13. 380/MP/2023 
alongwith 

I.A.No.81/2026 

NTPCREL Petition under Section 79(1)(a) & (f) of the 
Electricity Act, 2003 read with Article 11 of the 
Power Purchase Agreement dated 01.06.2022 
executed between Petitioner and Solar Energy 
Corporation (Interlocutory application for 
amendments of the Petition). 

14. 301/MP/2023 LVTPL Petition under Section 63 and 79(1)(c) and 
79(1)(f) of the Electricity Act, 2003 inter alia 
seeking recovery of transmission charges due to 
the Petitioner 

15. 311/MP/2023 APIPL Petition under Section 79 of the Electricity Act, 
2003 read with the relevant provisions of the 
Transmission Agreement for Connectivity dated 
20.076.2020 read with Supplementary 
Agreement to Transmission Agreement dated 
10.06.2021 and Agreement for Long Term 
Access dated 21.06.2022, as well as applicable 
laws inter alia seeking frustration of the 
connectivity and long- term access granted to 
the Petitioner by the Respondent Nos. 1 and 2; 
and consequential relief therefor(Interlocutory 
application for interim reliefs). 

16. 345/MP/2023 
alongwith 

I.A.No.86/2023 

WKTL Petition under Section 79(1)(c) and (f) of the 
Electricity Act, 2003 read with Articles 4, 11, 12 
and 16 of the Transmission Service Agreement 
dated 6.1.2016 (Interlocutory application seeking 
stay). 



17. 358/MP/2023 
alongwith 

I.A.Nos.90/2023, 33 
and 46/2025 

TPSL Petition under Section 79(1)(f) of the Electricity 
Act, 2003, read with Regulation 65 of the Central 
Electricity Regulatory Commission (Conduct of 
Business) Regulations, 2023 (Interlocutory 
application for  exparte-stay, urgent listing and 
amendments of the Petitions)  

18. 46/MP/2018 NTPC Petition for revision of the Normative Annual 
Plant Availability Factor in respect of NTPC?s 
Power Stations on account of shortage of coal 
availability (Received by remand). 

19. 45/MP/2024 PGCIL Petition under Regulation 35(3)(c) of the CERC 
(Terms and Conditions of Tariff) Regulations, 
2019 for approval and recovery of expenditure of 
Capital Spares consumed during the period 
during the period from 1.4.2019 to 31.3.2024. 

20. 78/MP/2024 DVC Petition under Section 62 and 79(1)(a) of the 
Electricity Act, 2003 read with Regulation 29 of 
the Central Electricity Regulatory Commission 
(Terms and Condition of Tariff) Regulations, 
2019 for determination of tariff on installation of 
various Emission Control Systems in RTPS 
Units-1&2 (1200 MW) of Damodar Valley 
Corporation in compliance with the Revised 
Emission Standards. 

21. 80/MP/2024 KSKMPCL Petition under Section 79(1)(b), 79(1)(f) and other 
applicable provisions of the Electricity Act, 2003 
for adjudication of claims towards cost of Fly 
Ash Transportation and Carrying Cost for the 
Change in law claims allowed in favour of the 
Petitioner and claim for Evacuation Facility 
Charges in terms of the provisions of PPA dated 
26.2.2014 as amended on 23.1.2018; PPA dated 
27.11.2013 and PPA dated 31.7.2012 as amended 
from time to time. 

22. 123/MP/2024 NVVN Petition seeking exercise of Power to Remove 
Difficulty under Regulation 42 of the CERC 
(Connectivity and General Network Access to 
the inter-State Transmission System) 
Regulations, 2022 and under Section 178 (2) and 
79 (1) (h) & (g) of the Electricity Act to remove 
difficulties and amend certain provisions of the 
of the Central Electricity Regulatory 
Commission (Connectivity and General Network 
Access to the inter-State Transmission System) 
Regulations, 2022 

23. 143/MP/2024 NTPC Petition under Section 79 of the Electricity Act, 
2003 read with Regulations 57 & 58 of the Central 
Electricity Regulatory Commission (Indian 
Electricity Grid Code) Regulations, 2023. 

24. 153/MP/2024 NTPCREL Petition under 79 (1) (f) of the Electricity Act, 
2003 seeking an appropriate 
adjustment/compensation to offset 
financial/commercial impact of change in law 
events under Article 17 of the Power Purchase 
Agreements (PPA) dated 25.11.2021 executed 
between the NTPC REL and the Respondents 
and seeking an extension of the scheduled 
commercial operation date under Article 2.2 (b) 
and Article 2.4 (c) of the PPAs and revision of 
tariff. 

25. 415/MP/2024 NRLDC Petition under Section 79 of the Electricity Act 
2003 read with Regulation 7 (1) of Central 
Electricity Regulatory Commission (Indian 
Electricity Grid Code) Regulations 2023 and 
Central Electricity Authority (Technical 
Standards for Connectivity to the Grid)) 



Regulations, 2007 and amendment thereof, 
seeking directions from the Commission to the 
Respondents regarding non-desirable 
performance of Inter-State Transmission System 
(ISTS) connected Renewable Energy (RE) 
Generating Stations during fault events leading 
to major generation loss and frequency dip and 
other associated matters 

26. 178/MP/2025 ARPL Petition under Section 79 of the Electricity Act, 
2003 read with the Guidelines for Tariff Based 
Competitive Bidding Process for Procurement of 
Power from Grid Connected Wind Power 
Projects (Bidding Guidelines) and Articles 4 and 
13 of the Power Purchase Agreement dated 
25.07.2022 executed between Anupavan 
Renewables Private Limited and Solar Energy 
Corporation of India Limited along with Affidavit 
(Interlocutory application for interim directions 
and impleadment as party). 

27. 57/MP/2026 APNRL Petition under Section 79(1) (b) read with Section 
79(1) (f) of the Electricity Act, 2003 read with Rule 
3 of the Electricity (Timely Recovery of Costs 
due to Change in Law) Rules, 2021 seeking 
compensation on account of Change in Law 
event namely Notification dated 19.03.2025 
issued by the Department of Mines, Government 
of Jharkhand by which methodology of 
calculation of Royalty applicable to coal 
procured for dispatches Power/ Regulated 
Sector has been changed thereby resulting in 
increase in cost of generation and supply of 
electricity to the Respondents. 

28. 331/MP/2025 CSPJPL Petition under Section 79 of the Electricity Act, 
2003 seeking a declaration and clarification to 
the extent that inverters fall under the definition 
of Solar Power Generator (SPG) as per the 
Notification No. 8/2021- Central Tax (Rate) dated 
30.09.2021 issued by the Ministry of Finance 
(MoF) for revision in CGST rates on SPG. 

29 644/MP/2025 KNTL Petition under Section 79 of the Electricity Act, 
2003 seeking extension of SCOD due to delay in 
commissioning of Element at S. No. 1(b) of 
Schedule 3 of the Transmission Service 
Agreement dated 26.8.2021 on account of Force 
Majeure and compensation towards additional 
amounts incurred by the Petitioner on account 
of Change in Law. 

30. 736/MP/2025 WCL Petition under Regulation 41 (Power to Relax) 
and Regulation 42 (Power to Remove Difficulty) 
read with Regulation 22.4 (b) of the Central 
Electricity Regulatory Commission 
(Connectivity and General Network Access to 
the inter-State Transmission System) 
Regulations, 2022 seeking extension of the 
current effective/start date of connectivity/GNA 
of 31.07.2025 till 31.07.2026on account of delays 
caused due to the ongoing augmentation works 
at the Bachau Substation being undertaken by 
Power Grid Corporation of India Limited (PGCIL), 
delays in grant of necessary approvals for power 
drawl by appropriate authorities, and unresolved 
Right of Way (RoW)/ Law and Order issues, 
which are in the nature of Force Majeure events 
and are beyond the control of the Petitioners.          

31. 772/MP/2025 Greenko Petition under Sections 66 and 79 of the 
Electricity Act, 2003 read-with Regulation 54, 55 
and 56 of the CERC (Power Market) Regulations 



2021 seeking enhancement of block-bid size up 
to 350 MW for Hydro Pumped Storage Plant in 
the Day-Ahead-Market (DAM).  

32.  811/MP/2025 along 
with IA No. 87/2025 

MSEDCL Petition under Section 142 of the Electricity Act, 
2003 and Regulation 70(2) of CERC (Conduct of 
Business) Regulations, 2023 read with Order 
XXI. Rule 10 of Code of Civil Procedure Code, 
1908 and read with Regulation 65 of CERC 
(Conduct of Business) Regulations, 2023 and 
Section 151 of Code of Civil Procedure Code, 
1908 seeking execution/ enforcement! 
compliance of this Commissions Order dated 
17.4.2023 passed in I.A. No. 12 of 2023 in Petition 
No. 246/MP/2022(Part-heard). 

33. 851/MP/2025 
alongwith I.A. 

No.29/2026 

AMPEG 
 

Petition under Section 79 of the Electricity Act, 
2003 and the Power Purchase Agreement dated 
4.7.2025 between AMPIN Energy Green Four 
Private Limited and Solar Energy Corporation of 
India Ltd. seeking compensation and relief on 
account of allowed change in law events being 
increase in Goods and Service Tax on Solar 
Modules and renewable energy equipment from 
5% to 12% pursuant to the Ministry of Finance 
Notification No. 08/2021- Integrated Tax (Rate) 
and Notification No. 08/2021- Central Tax (Rate) 
dated 30.9.2021 and imposition of BCD on solar 
cells and solar modules to 25% and 40% 
respectively by way of MNRE Office 
Memorandum dated 9.3.2021(Interlocutory 
application for urgent listing).  

34. 304/MP/2025 SEIL Petition under Section 79(1)(b), (c) & (f) of the 
Electricity Act, 2003 read with Power Sale 
Agreement dated 31.12.2021 read with CERC 
(Connectivity and General Network Access to 
the inter-State Transmission System) 
Regulations, 2022 together with subsequent 
amendments thereto and Procedure for Grant of 
Temporary General Network Access (T-GNA) to 
the inter-State Transmission system through 
National Open Access Registry (NOAR) dated 
29.09.2023 seeking directions for payment of 
fixed charges corresponding to the 150 MW 
capacity declared available by SEIL. 

35. 421/MP/2025 
alongwith 

I.A.No.31/2026  

SEIL Petition under Section 79(1)(b) and 79(1)(f) of the 
Electricity Act, 2003 seeking directions to the 
Respondents for payment of outstanding Late 
Payment Surcharge on account of the delayed 
payment of Monthly Bills raised by the Petitioner 
in terms of the PPA dated 01.04.2013 and the 
PSA dated 18.02.2016 (Interlocutory application 
for urgent listing). 

36. 805/MP/2025 SEIL Petition under Section 79 of the Electricity Act, 
2003, seeking appropriate directions upon the 
Respondents to pay the deducted amount from 
the monthly Energy bills and Supplementary 
bills issued by the Petitioner in terms of the 
Power Supply Agreement dated 18.2.2016 and 
subsequently amendments thereto. 

37. 123/MP/2026 along 
with IA No. 39/2026 

ARIPL Petition under Section 79 (1 )I of the Electricity 
Act, 2003 read with and Regulation 41 and 42 of 
the Central Electricity Regulatory Commission 
(Connectivity and General Network Access to 
the inter-State Transmission System) 
Regulations, 2022, seeking harmonisation of 
timeline for financial closure and Project 
Commissioning with the extended start date of 
connectivity. 



By order of the Commission 
 

Sd/- 
T.D. Pant  

Joint Chief (Legal)  
                                                           25.5.2026  

38. 130/MP/2026 CPTPL Petition under Section 79(1)(c) 79 (1) (h) of the 
Electricity Act, 2003 read with Regulation 15 of 
the Central Electricity Regulatory Commission 
(Conduct of Business) Regulation, 1999, 
Regulation 42 and 44 of the Central Electricity 
Regulatory Commission (Connectivity and 
General Network Access to the Inter-State 
Transmission System)  Regulations, 2022 and 
Regulation 57 and 58 of the Central Electricity 
Regulatory Commission (Indian Electricity Grid 
Code), Regulation, 2023 seeking relaxation of 
Regulation 22 (3) (c) of the Indian Electricity Grid 
Code, 2023 for permitting commissioning of 
Wind Turbine Generators (WTGs) in Tranches of 
at least 5 MW for the Petitioner’s Wind Power 
Project. 

39. 251/GT/2017 UPCL Petition for determination of tariff for the 2x600 
MW thermal power plant set up by Udupi Power 
Corporation Limited in Udupi Taluk, Udupi 
District, Karnataka for the period, from 1.4.2014 
to 31.3.2019 ( Received by remand). 

40. 844/TT/2025 KTL Petition for determination of transmission tariff 
from Commercial Operation Date to 31.03.2029 
for the Transmission System of Kallam 
Transmission Limited. 

41. 901/TT/2025 KTL Petition for determination of transmission tariff 
from Commercial Operation Date to 31.3.2029 for 
the Transmission System of Kallam 
Transmission Limited 

Coram: 
Chairperson  
Member (Tech.) 

42. 10/RP/2026 PGCIL Petition seeking review of the Order dated 
2.2.2026 in Petition No. 191/TT/2023(On 
admission) 

27.5.2026 
Wednesday 
At 2.30 P.M. 

Coram: 
Chairperson 
Member (Law) 

43. 24/RP/2025  GUVNL Petition for review of the Order dated 12.3.2025 
in Petition No.141/MP/2016. 


